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Title: Need to provide additional funds for rejuvenation of Khetri Copper Complex of Hindustan Copper Limited in Rajasthan.
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*12

Title: Need to take necessary steps to increase the production of arhar dal in the country.

SHRI ANIL SHIROLE (PUNE) : It has been noticed that the country is importing large quantities of arhar to meet the protein needs especially of
the poorer population. While surplus production of wheat, rice, sugarcane etc. is taking place on superior agricultural lands.

It is true that, of late, the Government have been increasing the minimum support price for pulses and oil seeds.

However, it is noticed that the production of arhar has not been increasing satisfactorily. I urge the Union Government to take all necessary steps to
increase the production of arhar in the country.

*t14

Title: Need to review the proposed hike in fare of Ghatkopar-Mumbai Metro service.

DR. KIRIT SOMAIYA (MUMBAI NORTH EAST) : Ghatkopar-Mumbai Metro fare hike proposed Rs.10/- to Rs.110/- by the operator, has been strongly
objected by Government of Maharashtra as well as Members of Parliament. It is understood that Government of Maharashtra has asked for special
CAG Audit of Mumbai Metro and also asked for a Fresh Fare Fixation Committee. People of Mumbai are worried about proposed steep fare hike. It is
anticipated that the Urban Development Ministry should take stringent action against the private operator, appoint a fresh Fare Fixation Committee
and order CAG Audit.

*#15
Title: Need to set up an LPG Agency in Ghansali and district headquarters in Tehri Garhwal district, Uttarakhand.
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*t16
Title: Need to set up a Passport Seva Kendra in Udaipur, Rajasthan.
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*t17



Title: Need to set up a Government body to check rampant adulateration of milk in the country.

DR. SUBHASH RAMRAO BHAMRE (DHULE) : I would like to raise the issue of adulteration of food articles especially milk. While products like
Maggi are under scanner, it is worrying that some of the most adulterated food items in India are actually water, milk and edible oil. A survey
conducted in 2012-13 by the Food Safety and Standards Authority of India (FSSAI) found that milk is the most adulterated food item in India with
68.4% of nation-wide milk adulteration. Milk adulteration in the country is an even bigger concern because unlike packaged fast food, milk is not just
necessity, but also consumed by most of the population in unpackaged form.

I urge upon the Government to ensure that FSSAI set up a body to conduct nation-wide check on milk adulteration and ensure regular testing of
unpacked food items. The Supreme Court has also directed in November 2014 to amend the food safety and standards Act and increase the penalty
for milk adulteration from six months to life imprisonment. The States of Uttar Pradesh, West Bengal and Odisha have already legislated in this
direction, but this amendment has not yet been passed by the Centre. I urge upon the government to do this immediately. Over 70 present of deaths
in India are associated with food and water-borne diseases and this menace must be curbed.

*t18

Title: Need to formulate a comprehensive programme to protect children from all forms of exploitation in the country.

ﬁ.dﬁﬂgm(ﬁm:mar)-a:aﬁﬁﬁiarﬁﬁmﬁﬁﬁmaﬁ?ﬁsi%@aﬁqhmuﬁsmmsﬁmmﬁﬁﬁ%ﬁaﬂa‘a@&ﬁﬁﬂaﬁaﬁaﬁuﬁﬁmﬁﬁﬁgh
wpi W ferdt g sor wReferll A Broer &) Aor B grdas semds 3 arer arsrgd st oft ager sl A w6 @ frer sueft 8) amer wieor o alie 3 oft aed an 3 & iz 3o
3w ud ot oA TN B WA 3 IR adad A 24 3 "ﬂmﬂ?mmﬁﬁﬁm"mﬂaﬂﬁﬁsﬁlmﬂé,mmaﬁﬁﬁﬁaﬂzﬂﬁlﬁmﬁbmgﬁiﬁm&ﬁ
stfderen sot et uz deft anféw, as ordf 3 Wﬂ@lﬁsmﬁzﬁﬁmmmgﬁﬁrﬁmmwgaﬁmﬁa&mmmmtl:-‘zz‘dr&mmaﬁm&lﬁﬁumﬁ
faranfyet, st dioror arct acal wd w¥e] silavz & wu 3 et w2t aret gedl & e 37 woft ordf ang §

am:ﬂ:‘laaqmzﬁﬁrﬂaﬁl3&52321&ﬂaﬁ&%&mmmﬂaﬁﬂaﬁmneﬂmﬁamﬁmﬁgﬁﬁamﬁmm|

*t19
Title: Need to review the new norms recommended by the Saxena Committee for identification of households living Below the Poverty Line.
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*t20

Title: Need to accord early approval to Padalsare Lower Tapti Project in Jalgaon district, Maharashtra.
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*t21

Title: Need to set up Medical College-cum-Hospital in Siwan Parliamentary Constituency, Bihar.
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*t22

Title: Need to set up a petroleum refinery in Bhawtara in Jalore Parliamentary Constituency, Rajasthan.
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Title: Need to declare all the districts in Uttar Pradesh as drought-hit.
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*t24

Title: Need to take punitive action against the individuals/organizations responsible for growing intolerance in the country.

DR. SHASHI THAROOR (THIRUVANANTHAPURAM) : Diversity, tolerance and cultural harmony are an indispensable part of the Indian ethos, but the
current atmosphere of growing intolerance in the country has jeopardized these integral values.

Incidents such as the murder of three rationalist thinkers, lynching of an innocent man in Dadri, Uttar Pradesh, arbitrary beef bans, smearing the
face of an intellectual with ink and attacking a legislator in the State of Jammu and Kashmir, have created a sense of insecurity among citizens and
have also caused incalculable damage to the global perception of India.

The arbitrary raid which was conducted in the Kerala House canteen by breaching the jurisdiction of the State Government is a violation of the non-
negotiable Constitutional principles of Federalism and Secularism.

Therefore, I urge the Prime Minister to condemn the growing intolerance in our country, and take punitive measures against the
individuals/organisations which have fuelled this internal hostility through their statements and actions.



*t25

Title: Need to transfer a piece of defence land in Chennai, Tamil Nadu for proper rehabilitation of poor people residing on this land.

SHRI S.R. VIJAYA KUMAR (CHENNAI CENTRAL) : I want to raise an issue regarding transfer of a small piece of waste land owned by the Ministry of
Defence, Government of India lying in Chennai to the State of Tamil Nadu for productive use. Out of 17.5 lakh acres of defence land owned by the
Government in the country, there is a minuscule piece of unusable and unused land measuring 5.845 acres at Resurvey No.29, Vepery, Chennai

called as Sathiyavani Muthu Nagar. Some 25000 to 30000 economically marginalized people belonging to approximately 4500 to 5000 families are
living on this place for the past five to six decades. The occupants are fishermen, rickshaw pullers, street vendors, daily wagers etc. and earn measly
income. The inhabitants belong to communities like minority, scheduled caste, scheduled tribe, most backward, backward, etc.

Some of them are transgenders also. It is apparent that they belong to the Government's targeted population deserving social and economic
upliftment. Considering the plight of the deserving poor people, Tamil Nadu Government in line with its policy of providing welfare for all classes,
communities and genders, has provided the inhabitants with basic civic amenities like drinking water, underground drainage, electricity, roads,
school, dispensary, community centre, etc. But it is a fact that unless the ownership of the land is vested with the Tamil Nadu Government,
legitimate right of possession and ownership cannot be conferred to the occupants. In the past, discussions have been held for transfer of this land
to the Tamil Nadu Government but nothing concrete has come out. I would, therefore, urge upon the Government of India to issue suitable
instructions to the authorities concerned for immediate transfer of the land to Tamil Nadu.

*26

Title: Need for approval of pending river water projects in Tamil Nadu with adequate allocation of funds.

SHRI PR. SENTHILNATHAN (SIVAGANGA) : Water is the elixir of life. In the present times, water is also becoming a precious commodity. It will be
prudent on the part of any government to use its water resource potential to its optimum level. With this objective in mind, the Chief Minister of
Tamil Nadu has time and again stressed the need for the Union Government to allow implementation of proposals relating to inter-linking of rivers
within the state of Tamil Nadu and to ensure timely allocation of adequate funds. This can serve as the pioneering model for inter-linking other major
rivers of the country. Excess water of river cauvery due to floods and incessant rains must be diverted to benefit the drought prone-areas of Tamil
Nadu by linking river Cauvery with other rivers like Vaigai and Gundar. Inter-linking of Cauvery-Vaigai-Gundar will greatly benefit the rain-fed
agricultural land in Tiruchy, Pudukkottai, Madurai, Sivagangai, Ramanathapuram and Virudhungar districts of Tamil Nadu. The State government of
Tamil Nadu had already submitted a Detailed Project Report(DPR) with a cost estimation of Rs.5,166 crore to the Union Government for its
approval. Similarly, the proposal relating to modernization of Canals in river Cauvery, at a cost of Rs.11,421 crore, is also under the active
consideration of the Union Government. Same is the case with Pennaiyar and Palar river linking projects and Athikkadavu-Avinashi flood canal
project. I, therefore, urge upon the Union Government to grant approval for early implementation of all the above river water projects in Tamil Nadu
with adequate allocation of funds.

*t27

Title: Need to deal with the situation arising out of drop in Jute production.

PROF. SAUGATA ROY (DUM DUM) : The jute production in the country has been less this year, as a result of which total number of 75 to 80 lakh
bales of jute are presently available against a total requirement of 100 lakh bales for the industry. It seems that there has been hoarding of raw jute
by certain jute mill owners resulting in raw jute shortage. Accordingly, in a meeting held by the West Bengal Government, it has been decided that
physical dehoarding operation will be conducted by the Jute Commissioner under the tax jute industry. Also that stoppage of raw jute export by
Bangladesh should be taken up by the Commerce Ministry with the Bangladesh Government. I urge the Government to take remedial steps to deal
with the situation to save the jute industry and its 2.5 lakh workers and prevent closure of jute mills.

*28

Title: Need to provide employment to the educated youth belonging to the families of land oustes and displaced persons in the Indian Qil Corporation
Limited including poly-propylene unit in Paradip, Odisha.

DR. KULMANI SAMAL (JAGATSINGHPUR) : I would like to draw the attention of Hon'ble Minister of Petroleum and Natural Gas regarding
commissioning of some of the units of IOCL at Paradip, Odisha on 22 November, 2015. During the process of its commissioning, I feel the concerned
Ministry as well as IOCL should have shown a little bit of courtesy to invite the local Member of Parliament as well as the Member of Legislative
Assembly of the region where it has been esablished. As the representatives of the people, we are also concerned as MP and MLA for well being of
the IOCL and the people of the region.

While laying up of the foundation stone of the Poly-Propylene (PP) Unit in the Indian Oil Corporation(I0C) Refinery Project at Paradip, Odisha, I had
drawn the attention of the Minister through this procedure on 25 November, 2014 towards employment of local people who lost their residential and
agricultural land because of the IOCL project. I had enquired about how many people of the locality got employed in the original project of IOCL. The



Ministry provided the data regarding the number of land oustees employed under the contractors in various sectors of the project and was silent on
the query as to how many people are employed in the original project. It is a matter of concern that the people employed under contractors would
be rendered jobless once the construction work assigned to the contractors is over. So, it is necessary to absorb the local people permanently in the
set up. It is also known that the educated youth from amongst the land oustees and displaced families are not meeting the eligible criteria,
especially the technical education, required for the purpose. In this regard, a suggestion was made that the IOCL authority should take initiative for
providing training to the educated youth of the region, especially of land oustees and displaced families having engineering degree/diploma/ITI
certificate and other educational qualifications by which they could be employed in original project of IOCL as skilled and semi-skilled workers.

Hence, I urge upon the Minister of Petroleum and Natural Gas again to look into the matter seriously and evolve a special mechanism to provide
training to the educated youth of the region so that they could be employed in skilled and semi skilled category in IOCL including poly-propylene unit
to be commissioned shortly in Paradip, Odisha.

*t29

Title: Need to improve basic facilities in staff quarters for employees of Bhabha Atomic Research Centre, Tata Institute of Fundamental Research,
Nuclear Power Corporation of India Limited and Tata Memorial Centre in Mumbai, Maharashtra.
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*#30
Title: Need to release additional funds for flood ravaged regions of Andhra Pradesh.

SHRI RAM MOHAN NAIDU KINJARAPU (SRIKAKULAM) : The Rayalaseema region of Andhra Pradesh has been at the receiving end of incessant and
unseasonal rainfall. Many parts of Kadappa, Chittor, Kurnool, Anantpur and Uttarandhra had received heavy rainfall and it has caused a great amount
of inconvenience to the people. The rains had led to over flow of drains and all the major reservoirs were at the brink of overflow. The town of
Tirupati was also immensely flooded which caused great inconvenience to the local population and the tourists. The state government handled the
crisis and is in the process of rehabilitating the people affected in the floods. As you are aware, the rebuilding of the roads and the infrastructure is a
long drawn process involving a great deal of expenditure. I would like to request the Government to help the state government in this regard by
releasing additional funds on priority basis for the purpose.

*31

Title: Need to help tobacco farmers to take up alternative crops and provide them adequate compensation in droughtprone Prakasam district of
Andhra Pradesh.

SHRI Y.V. SUBBA REDDY (ONGOLE) : Tobacco is the main crop in drought-prone and rain-fed Prakasam district of Andhra Pradesh. It produces 50%
of tobacco grown in India. But, 18 suicides by farmers in Andhra Pradesh and 10 from Prakasam district this year alone indicate magnitude of
problem.

Government of India earned Rs.6060 crores and Rs.5200 crores foreign exchange by exporting tobacco in 2013-14 and 2014-15 respectively.
Secondly, it is providing employment to 36 million people.

Now, Tobacco Board/Government of India is impressing upon farmers to give up tobacco farming. But, the reality is that they cannot shun it
overnight because they have invested lakhs on each barren land. In spite of this, they are willing to give up, but they are asking for compensation
and enquiring the manner in which they can grow alternative crops.

My suggestion is that if farmer has two barrens, we can convince him to grow only in one barren. For remaining one barren, suitable compensation
be paid by ensuring that he switches to other alternative crop. Tobacco Board which has in its kitty Rs.400-500 crores collected through cess, taxes,
profits, etc. can pay compensation. Secondly, ITC is enjoying lion's share in tobacco profits. So, ITC should also be involved in this and share some
burden of Tobacco Board. Thirdly, as ITC has Agro Products Division, it can guide tobacco farmers for producing ago products which it can buy from
them. Finally, Commerce and Finance Ministries, ITC, MPs should join hands to find a permanent solution to this problem.



*t32
Title: Need to expedite the six-laning of National Highway No. 47 from Wadakkanchery to Mannuthi in Kerala.

SHRI M.B. RAJESH (PALAKKAD) : This is to draw the attention of the Union Government towards some serious issues related to NH 47. The work of
widening of NH 47 is undergoing. Four laning has been completed between Walayar and Wadakkanachery. However, the six laning of the next stretch
from Wadakkanachery to Mannuthi is yet to start. This work was supposed to be completed by 2014. The land acquisition was completed on time.
Though some initial work was done, it has come to standstill for the last six months. The situation is almost the same beyond the stretch from
Walayar to Coimbatore. The piecemeal manner of work has caused inordinate delay and inconvenience to the people. This stretch of the highway is
extremely important as it connects not only two States but also two major commercial cities of Coimbatore and Cochin. Hence, I urge upon the
Government to intervene immediately to sort out the issues and complete the work at the earliest.

*33

Title: Need to regularize the service of staff working under National Health Mission on contract basis in Lakshadweep.

MOHAMMED FAIZAL (LAKSHADWEEP) : NHM staff have been working at Directorate of Health Services, U.T. of Lakshadweep, Kavaratti for the last
5 to 14 years on a meagre remuneration on contract basis with expectation of regular appointment. In the year 2012, Ministry of Health and Family
Welfare had directed all the UTs/State Governments to create and fill up regular posts for the NHM staff. But the action to create and fill up the
posts for the staff of Lakshadweep is still in initial stage. The Parliamentary Standing Committee of Health and Family Welfare had also expressed its
concern in its report regarding contractual appointment in place of regular appointments at various health facilities in rural areas across the country.
It is requested that NHM staff may be appointed on regular basis by creating required posts as directed by the Ministry of Health and Family Welfare.
The services of NHM staff presently working at DHS, UT of Lakshadweep on contract basis may immediately be regularized and their pay, allowances
and leave may be fixed at par with regular employees and Medical Cash Less Card (DGEHS Card) be provided to them.

*34

Title: Need to send a central team of experts to Bihar to study and report on the economic and geographical condition of villages under Diara areas
and take suitable action for the development of the region.
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*35
Title: Need to establish a new Railway Division in Hisar in Haryana.

SHRI DUSHYANT CHAUTALA (HISAR): I would like to urge Hon'ble Minister of Railways to make Hisar as a new Railway Division in Haryana.
Presently, Hisar falls under Bikaner Railway Division of North Western Railway Zone. Bikaner Division is the second largest Railway Division of India
in terms of total route kilometre (RKM) that is 1780 RKM and sprawls in 3 states-Haryana, Punjab and Rajasthan. Hisar division if created will have a
total of 980 RKM covering agrarian centres like Mandi Dabawali, Bhattis, Sirsa, Bhiwani, Hisar and Bikaner Division will still be left with 960 RKM.
There are a number of divisions in the country with 900 RKM. The new Division may also include stretches like Hisar-Rewari, Hisar-Bhatinda stretch,
Hisar-Sadupur, Hanumangarh-Bhatinda and Bhiwani-Rohtak which presently form part of Bikaner Division. More than 90% of the Hisar Division area
will fall in the state of Haryana. Therefore, I urge the Hon'ble Minister to take initiative for establishing a new Railway Division in Hisar in Haryana.

*t36

Title: Need to release funds under Mahatama Gandhi National Rural Employment Guarantee Scheme in Bihar.
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HON. SPEAKER: All right.
Now 'Zero Hour' will be taken up in the evening.

SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Madam, I have given notice for Adjournment Motion today regarding price rise in the country
which is a burning issue. It is reaching skyrocketed height. The essential commodities are going out of the grip. I have said it repeatedly on the floor
of the House that hungry people are fighting with hunger. The essential commodities, at least, 15 in numbers, should be brought under Public
Distribution System for a regular flow by which the poorest of the poor people can survive with their food.

Madam, it is a very important matter. Therefore, I would request you to allow us to take up this discussion in detail any time in this Session.
HON. SPEAKER: Shri Veerappa Moilyji has also given notice on the same issue.
-..(Interruptions)
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SHRI M. VEERAPPA MOILY (CHIKKABALLAPUR): Madam, I have given notice for an Adjournment Motion on the skyrocketing price rise. It is of a very
grave concern because the Government has failed to control this. It is at a record high, that is why, it requires immediate attention. It is also a
question of attacking malnutrition in the country.

HON. SPEAKER: I have disallowed the adjournment moation but we will discuss it. I am not saying that we will not discuss it.
oft war. &&= orrrg @ dlose dsar, A arer Forol B arg Ay S oft Bk @3, ...(aume) 9 6 B ae wdioz dsa der 2 eff) ... ()
HON. SPEAKER: You have raised the issue. I have given you sufficient time.

... Interruptions)
SHRI M. VENKAIAH NAIDU: Hon. Speaker, they do not want a response from the Government...(Interruptions)
HON. SPEAKER: Mr. Kalyan Banerjee, I have not allowed you to speak.

...(Interruptions)

HON. SPEAKER: Shri Sudip Bandyopadhyay has given the notice.



... Interruptions)
HON. SPEAKER: That will not go on record. Everybody is saying something.
...(Interruptions) G€! &

SHRI M. VENKAIAH NAIDU: Madam, what I was suggesting is that Shri Sudip Bandyopadhyayji as also Shri Veerappa Moily, another senior Member,
have raised the issue of price rise...(Interruptions). We are not discussing the subject. We are identifying the subject...( Interruptions)

HON. SPEAKER: Veerappaji, you have raised the issue. We are not having a discussion on that. I have disallowed it. You were supposed to say one
or two sentences and you have done so. That is all.

SHRI M. VEERAPPA MOILY : But that is not enough. I would request that the discussion may take place today itself. If the time is fixed, I will be
happy but it cannot be postponed.

SHRI M. VENKAIAH NAIDU: There is no question of postponing. The Government is ready to discuss tolerance issue, intolerant issue as also price
rise issue. Shri Veerappa Moily is one of the senior most Members and a very experienced also. You cannot discuss simultaneously all issues
together one after another. Whatever the hon. Speaker decides, whether tolerance first or price rise first or other issues first, let the hon. Speaker
decide. Government is ready to discuss both the issues. There is no problem from the side of the Government...( Interruptions)

HON. SPEAKER: Now it is over. The Government is ready.

SHRI M. VEERAPPA MOILY : Madam, there should be a positive indication from the side of the Government that it will be taken on a priority basis.
The issue of price rise will have to be taken up on topmost priority. A general statement like this issue will be taken up or that issue will be taken up
is not what we want. There should be a positive indication either from the Government or from the hon. Speaker that the issue of price rise will be
taken up on priority basis and discussed immediately. This is our serious concern and that cannot be just brushed aside.

HON. SPEAKER: Everybody has so many issues. Only those two hon. Members have given notice on this subject of price rise.

Shri Rajiv Ranjan, I have got your notice also. diar =1 aft asar & s 3mer 531 Venss wier G 1 oft Fewor yoma ens ol gan &) snuas) s aseft arer om0 @t
aitar & gafty That is all.

...(Interruptions)
HON. SPEAKER: I have disallowed it. We will discuss the issue. It has been decided. The Government is ready. @ar smmueT G211 $91.21 23 3
€| (aurer)

HON. SPEAKER: It will be decided in the Business Advisory Committee as to when it will be taken up and when to discuss. It is not like that. You
know it very well. Please take your seat.

...(Interruptions) G€! &
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12.25 hours
DISCUSSION UNDER RULE 193

*t37

Title: Discussion regarding situation arising out of incidents of intolerance in the country.

HON. SPEAKER: Hon. Members, I have received a notice from Shri P. Karunakaran authorising Shri Mohammad Salim to initiate the discussion on his
behalf under Rule 193 regarding the situation arising out of incidents of intolerance in the country.

I am accepting it. Now, Shri Mohammad Salim please.
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a6 Jicf) (9ft 2stener Riz) : aotofler aweerer Sft, Mesare Actir St aga yarer s B & iz Ioalel Ay Hu2 aga & spfiy 3R cemn 3) & Io1d ygen argen b A A 1w
gl dlenn 37 Al fapar amee uz A dien 27 A gy Aol B AN 3Rl 368 Acl B AWG! SIAT-ATI el aetl B3 3R ordl el aifdw;. . (@)

FAToToller sreaast : oidl, oidl, b ordl &
&€ (caurar)
off atseae axcllan & arcdl @t 2, apr A ordl @ &) A o Ada & @ §)... (cuauror)

Ftotoltr arezner : o1dl, oidf, 3 ordl 3 aen 3odior en war?

€ (zaurar)
aTotolier area1et © sodlol el 31 ugt &) I am sorry. awn ot wdf 3 ugr 3?7

€ (zaumer)
off aiteaare xchiar & giy & A dict 2a1 §) & A ol & @1 G) ... (rEDN)
HAToTolRT 31eAL ¢ 3oTab! dletol S,

€| (et )

off Allzware Frchia @ vim ular &t dow 3,...(=@emE) smuwt Brioer em 3 53 w2 3 SIWT ;A WA DI eIl B18l ArEeI aﬁﬁ?ﬂﬂ&mf&szﬁ’...m FICT @1 AdIel
3oalor ordl dien, Sit At war, g A Bdle ordl won ars...(cuaeer) & ws a1 & @ sra #ifZ 3 331 ,.(cuawmor) 331 w6l B wrlon & ac #ifZer i RAd and, o6 aid)
&, ...(caqwmer) o @ 33 Raenw. . (@)

Frrotofler reargt @ 3y Afdw) A wst ddt & A Ioror siama 33 welts, o dfdg,
&€ ()
off alteaare ek @ This is the tyranny of majority. ...(caemsr)

Atotoflr re=xe) * snfeeaone Sft, was fitore dfdw) AMasare cha off, aem anuet A war @3 el el Y3 3 A usr 3z a8 adbea el wal [ 3l #idt @1 3?7 o8 #idl o
AT Yot 5 e afiE TR E1? a8 3 a1l Joslol de Wa1?

&€} (een)
off #lzaare wcha: waz o1 8 November 16 issue of * Outlook - Pakistanisation of India. ...(zmemst)
HToTollT areangt & 3y oo firere & fére do omy)

&€, (cauren)

oft aiteware Frellor & amu et Fisol asi difsmy [ want to see; you write a letter to the Editor. The writer of the article is Mr. Pranay Sharma....(cmermer) a
andifeas B¢ @ 3)...(cuaumer) Aot @s ordl war 3 Rp anuet ug el i wal 3)... (@)

Fretoller areust & e Acfl Sft & St war &, 3Aw! 3R it
€ (caaumst)

arotollr Jregr @ Mewre et off, v wra Hifsy ol g 3 & war e sAfw 5 &2 OF Rricrl A, el @l ©b wal @ A Iord aa &) am Al g aw Flere
lifts 31S1 snmuent oft 2izgror o & afiz 3od oft 22givr Son &) Hel vt derol I et &) a1 Ficfl Sft oF anudr o1 [ wa wal, wlor-2i 219 3 el UG Pael AT Bl
foren &) 3oree1 weon & v 3odiol oidl wat 8 wler-2ft 211 3 war &, Ae ot smues! acron aifae) ord dl 3y ofdl cemel aifde) 3mu dor & 716 didl u2 AU el 2 &, AAS A
ﬂm:ﬁ&

off Asgare rchlar : ardtaen, o aas drer gutfowr ordf gan R O amoveeer & dows 3 sufdera gam...(maumer) F Jrcard aar va1 § F amvaw B dows 3 ordf Joer g aww



e s uz oft smufer 27 ... (@)
ololler arengt & 3y acilery dHifsmy,

€ (zaursr)
FtoTolle 3reA8T & 34 s #icfl off & ar aefler Hiforg

&€| (zzraurar)

off sirgaae ettar 1 A qanar Totoer & sfie st SN wrfardt et 3, sarbt wrlanfoft gaiy arer ol anedt 8 afdvor 2efifdsrer 3, aroar 3 RO andt 8, widksr s &) gforn
&1 St o qor Aefloa &, ol A was dersfler "anse gas” 2 dat wie fven &), (crenor) Jrstoner oft gane garer freg &) @ sorp1 AcwR @ g iz I ow? o A 30diar
v ardl war &...(euaumer) I want to see the Home Ministry send a notice to this correspondent fas qarer sicrer weor all feen, Rrihl aus A sroft sisu &
18| ... cRraemer)

HON. SPEAKER: Is it there on his name?
off Feans wchi & PR &g ot ard &, Al sl Hifom,...(wmaumen)

SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam Speaker, there are certain rules which this House has framed. If I am going to accuse any

Member in this House, I have to give notice. I am only saying, please follow the rules when we are debating. We cannot be prejudiced. I would like
to know whether any notice has been given to you. If I am going to accuse anyone of them, I have to give notice in advance. ...(Interruptions) 1 am
not going into that aspect. But there is a specific rule. Rule 352 (i) and Rule 353 may be looked into. Rule 352 (ii) says:

"make personal reference by way of making an allegation imputing a motive to or questioning the bona fides of any other member of the
House..."

... Interruptions)

HON. SPEAKER: Nothing will go on record except what Shri Bhartruhari Mahtab says.
.. Interruptions) €]~

SHRI BHARTRUHARI MAHTAB: Madam, Rule 353 says:

"No allegation of a defamatory or incriminatory nature shall be made by a member against any person unless the member has given
adequate advance notice to the Speakera€!"

...( Interruptions)
SHRI JYOTIRADITYA M. SCINDIA (GUNA): Who is making an allegation here? ...( Interruptions)

SHRI BHARTRUHARI MAHTAB : Madam, Mr. Scindia is more educated, he understands English much better. But I am only referring to the Rule
Book. My only submission is, we are in a very important discussion. Let us follow the rules. I think, Madam, you have to bring this House in order as
per the rules that have been framed....(Interruptions)

HATotollRT 3iest & A1 A, el St A = wsen en a=iifes AEl smFE-Aaal ary g8 &) WY araer o) off ang eemer A 2| 91 B 918 Ficfl UR anUel vws YR A O 3R TP,
3odior oft 3 A2 s war o Aot s ordl dren &, amu Fewrel, Ao aany) s 329 oft Do Rran 3 R 9g #ieft ot aw dienr; whether that reporter has said something
like that what you are quoting. vas arer =it sft 2 5 331 Uz A @ @ 3mu A, 32 e oft s usdl, what he is saying is also correct, aifezr o
uon, ..o )

off ateaarc el @ amuest waon w0 3) o Ficl} oft I e @A 5 s uE ol A &) g @, A «ftpert ¥u A a1 el Fa ... (@)
HAToTollR 3E2ABT & 323091 5 ferzn & [ ayg aicf} ot allem &
&€| (zzraurat)
oft sigaac wchir @ ot clifdrg, & dier 2a1 §) ...(exemar) I will show you. ...(Interruptions) The reporter has said: "The current strife is uncharted territory.
It has the imprimatur of the .....H (to quote Union Home Minister Rajnath Singh on Modi's election victory). ...( Interruptions)
HON. SPEAKER: Who said it?
...(Interruptions)

off aleanc et : 0¥ S91 o Fou & R gedharsr dierar & arg uacht ar gy Jor A ol A...(wraurer) e A iferres wlar 37 ...(cuawrer) # A wie @2 @ F)
...(Interruptions) 1 will lay it. Madam, you allow me....(Interruyptions) Let the Parliament take cognizance of this why such things are going on in the
name of the Home Minister I also want to know that. ...(Interruptions) & wweron @em &) ...(cmwme) I will lay it...(Interruptions) 1 will
authenticate....(Interruptions) & sft w31 sweren &)...(=aumer) If I am quoting something from a paper, I will authenticate and submit it to the hon.
House. You allow me to do this....(Interruptions) I will authenticate and submit it. This is what I am saying. I know the rules....( Interruptions)

HON. SPEAKER: This is not proper.
... Interryptions)
HToTofleT EABK : 31TST DA &l aga-3A yier 3may



... Interruptions)
off asIare wellw : 531 g1 fora uG a1 &) ... (et diol s v greg off Gl Silst 8
HON. SPEAKER: Prof. Saugata Roy Jji, do you want to say something?

PROF. SAUGATA ROY(DUM DUM) : Madam, it is true that if some Member levels an allegation against a Minister or a Member, he has to give a
previous notice with authentication. That is the normal rule which was quoted: Rule 352 (2)....(Interruptions)

HON. SPEAKER: Rightly also.

PROF. SAUGATA ROY: It was quoted by Shri Bhartruhari Mahtab....( Inferruptions) It is true and it is correct. But the other point is that this is an

issue of Outlook dated 16" November. So, two weeks have elapsed since then. Outfook is a major magazine in the country. If it was not true, the
Home Minister should have taken note and issued a denial letter to Outfook which, he being the Home Minister, would have been published all over
the country....(Interruptions) Why did the Home Minister not do that, is a question. So, whether Mr. Salim is right or wrong, the Home Minister did
not object that he had called Narendra Modi the first Hindu ruler after Prithviraj Chauhan. Now, that point he has to clarify. ...(Interruptions)

HON. SPEAKER: That is why, he has also clarified and he has also clarified.

PROF. SAUGATA ROY : He simply has not done that. That is why his defense is not warranted. That is all I want to say. & it @ ot @), o of o
foTebet ausT GFeriol ... (et )

SHRIMATI MEENAKASHI LEKHI (NEW DELHI): Madam Speaker, this is a matter of breach of privilege. ...(Interruptions)
HATotolleT 3ie2Me & 31U St dlcieft, e sy an 3 ey

off alseae Ao : anuot st war & Asa, A eo iz ol csc A, s & 301 w2 aidf et za1 g (caaener)

HToTofter areznar @ il wrlic] off s2it A il i gpo ws 3 &)

asltorer Rt 3y Feféra sigre & 5w A aen Fad ot dqrea J& aea A (off Tefta gama w=8): disa, za ceil o uad 3t o Rsen en s 531 aoe &t aat i
Roaft gtz B doft Rooft e aiia ol eemdst, Ry wreur g @ &)

HATSToRT 3re21gl & dlen 3, a8 f¥adec 8
*m02

off wsfla gyama w3k wglcan, Fegior oit aat &t & afie Bt ywr @1 Jare gy Sor 3 ugame! @1 gt feer & fop dor & ajseidl of so1 ywr @1 wrer féen 3, srafds Sor
wﬂamﬁemaﬁﬁﬁmaﬂaﬂémaﬁﬁaﬁm%aﬂﬁmﬂlﬁﬁ%iﬁimmﬁaﬁﬁhmﬂmﬂﬁaﬁmqnﬂmﬁaﬁﬂ,mmaﬂm&ﬂa
AGE AR ¢ Al &1 AGel Dl DRIEE! B Tel D) S A FADI Aceldl YT oief aledt &, 7d 7 HoTol = G 52 aeheel Dl dUA ¢ of A1iep Agel Sid Yz A dd,
eIl S YEBIZ T 3R, St QT S91 ST 261 3, Y S9F Ol Uap D3I andiaRvl 3 eRbolon oif b 18 XWT2eIs 8 Jaxdl &) 16 U D01 @RIIel 3 oif $9F b o1 ERTei ar
AWl & Agal O DRI B o1 a8 a9 & b 521 ymr O aurer 3 wde wxd gu, it 33 Ruuft @) swemr 336, da dw 3abl Feear yanfii o 8l ey 1T G PG &
5 312 3MuY Aol aetol & o) A AR 6 W A PR 3 b 537 YwR B @6l of ) &9 Jordl art ol g &, o1 oft ot gt &, Afdver Jor A A YW1 WI AR of
ol [ o1 O ssdicl o §31 Y1z a1 @zl e &, sl rerofler warr A &l amele & 5 anu 3 @erer B Heen ganforer gl e ¥l @ sA aarel A 3l @52 o a1 [Rigs]
@3 &, Aol bl art Aol B oo gt was A deam B

Hrotolle aieagt : ag formE & dier 38 &)

oft 7fta gema Sk S @Rirer WY IolB] SIETPT FToll U39, Sfd (1 $3bt Heerenn yanfore of 81 5l 3P A drer a2 ¢ ol &0 ABio FU 3 ol ADI, o2l S AU B a5
& foru a1 Agel 3 AS 2gon mfder 8. (o)

HATololleT 1&gt & 3y citer Aoy
&€} (carauron)
SHRI MOHAMMAD SALIM : Madam, the whole country is watching us. We have to be sober. ...( Interruptions)

SHRI RAJIV PRATAP RUDY: You cannot make a statement against the Home Minister who has categorically refuted it. You are trying to hold
it....(Interruptions) You have to withdraw your sentence till the fact is found out. ...(Inferruptions) Hon. Member has to withdraw his sentence and
then continue. ...(Interruptions)

ATToIRT 3re2uer & 3y o dlel 38 &7

SHRI MOHAMMAD SALIM : Madam, I would like to read Rule 352 (ii) together with 349. Rule 352 (ii):-

"Personal reference by way of making an allegation imputing a motive to or questioning the bona fides of any other member of the
House unless it be imperatively necessary for the purpose of the debate being itself a matter in issue or relevant thereto; "

The issue is 'growing intolerance' iz 3213 3rusar RBafey s war R @ i1 eféricar w1 anwen ol 8, and come to the hub, e s w2 anad,...(c@erer) 32t
U2 PR @I @ 0l 33 U2 wrear 81, A2 Huz oft 8 I am ready for that. ...(memr)

etoller 3ieangr : amuol oft, Siom arasly wgama off o oft o wnge siiw iy 3orn &, amuebt adl u2 anorefler sl St or oft e A wdl 8, anuer oft w werer iidfede



w2 e 2, sor it ot I will have to see. s A1t ¥ a1 & & P arr sl anlt ana ey IR,
46} (ceraaer)
HON. SPEAKER: I will have to see all these things.
...(Interruptions)
HON. SPEAKER: I will have to examine it and then I can give any ruling but not before that.
... Interruptions)
HON. SPEAKER: I will have to examine it sfiz a1« cras anuds @ oies fxadid 3 ordf et I will have to examine it, that is what T am saying.
*m03

off wrstemrer B3z @ arer wdiGa, off Mevrare Acttan Sit o Sit o oft war &, 3331 A aned & 3 e olt adeiron arear g s A vt Siidor 3 st Kol i anad g &, s
A1BIGRN, 3ol Sttaet 3 @it 3o anea o1l gan & 3 ASE § $A YD W1 FecdiT Al IS AT ST 2 AT I AEA I AUl UG U2 Tl ol BT DIE alfered fErprE o )
3rEeTeT ABIG, 3 DT ALIVT AGAT §) A $AA g G B3l §) A Acol & ALY AFAMGIT AR SIolcl 3, ael Acol B A &l o1al, [Fogeamer &t sisonfydt wafordtor
& sarar 3t oot & 5 Astene Big sa ywr & weciic ot ol & A # arar s derar g, Aa-ersen? el g, oiu-dlel @2 dieldr g 3 ad g3 §, el ALNGI,
3 ammuent Jigror arEdl g

13.00 hours

arotolier arearer ¢ dfor gafitfery war & R St oft e dvenr s &, 3wt Aol feord 3 ardt 2xn & gz, dor war en a5 31 wer & R afew Jour anfawy ierdt ar wg & f
arrorofter afe aicft oft o @e arT axdt & b 3odiol ordl e &) anuor Rp2ft vas affgest & ar @ SiigiRAse amerasz 2z & So, 1 will have to examine it. 3far uad oft d@em en
e o1 ¥ 36 #icfl U2 s e B 3R creton, Brads ary 9 Fot grsaret 3 off den en, earor 2xwl B sraepenr §) SO, I will have to see it. st w6 e s g wdl ordl
2eoft, wdl oft ot 22t a1 it et e e Araerslt 2 dicl) arcfafl weamE oft o ferper 2@t a1 & f&p 31 Fel B SRR & il A9l 36 D2 TD-GAL U AR Y, a5
aft faganae aiifew, s diw o 3) 3331 a1 Ut aaf 3 ad A ar-arR &9 o1 6 foam e 3 ol coft U3

oft artor Biz (Frcrom) @ widicen, a8 B! agtel 3 Ugdl, Jold! ANbt Al Al ush...(wmerm)
art oft 318 Fieft oft & 2uAe U A det e 3...(®wor)
HON. SPEAKER: He has agreed.
...(Interryptions)
HON. SPEAKER: Shri Mohammad Salim, I think, you have also agreed. anuet sft @war 3
off e axcllan @ Az, wa & arr & 38 3) wer 349 (i) , 9 anuest izg101 arEn §
I quote Rule 349 (ii). It says:
"A member shall not interrupt any member while speaking by disorderly expression or noises in any other disorderly manner; &€;."
artotofter srearst @ ofs sicfl Sft ot we far & s 3dial aidl war 3
&€} (2raeren)
HON. SPEAKER: Let him speak.
&€} (2raeren)

off #iesac Fichar @ dt Oeft oid aten ot &) dF 25 rer 3 Sewer WA A ARG @ & Aol wift el I o U @ fdicTsr sifew ordt féen &, a1d s wAgat A &l @ g
JAcat 3 81 o woft Roft vz @i eriwor oD ... (ErmreT)

HON. SPEAKER: Please sit down.
Shri Mohammad Salim, please continue. The interruptions will not go on record.
...(Interruptions) 3€/~

oft ateaae Acha : of wofl Roeft ue aiwar c@rRn 3)... (@) il wEie of wal b A s ge d) Ioldl e 2l 3 3 DI PR oidl 3, 3 azil Jerwl nsa wxen? Brx
@ @l Asgel anddl @, yfera e ol sie wgfven wsifEEl @ won @ifge en b snuw oie s31 a3 & sufdome 3 frar 8| 33 oM ol dol @2 & 8 3z 33 nudbl srerz
31 531 Aol & Ay A R0 §... ()

HToToflT areawgt & 3y Sicdt et ara Jema Hifsm,

off HigFHAC AclH & S0 aIc AR A el Sit fordar fen &, 3 331! Aot §) 3t @ & ary 3 anual wal, i} St of st war 8, 3 arg ol 3w Vs f&em| MUl war
o gYeit aneil @t e fyoord 3 ordl 22 amu aat weht i e & aew A oft g1 anT @ Sum smem g oft wifdier wEy



atotollr areagy & anu it of8 el Sft uz frara 3@,

oft alteaare el & Ricrgpe a1l @is P arg o/ AR qu il aa der Pifere? oft o & J1ad usd! cell @) araeda wol I e @wel @ e @R Jor! sed ol o2 2B 8
&1 3ol U2 IS cliwol ofd] cren 3¢ &) Aol afe; snseqw dersilor i Y e 8 df 43 Rra o1 siseda dicfl sdie B ary 3 Do ol onwen 3fiz v &9 ol arsa &) A
DT anSeciay oidl &) ol soalol wal R st ast A dien o Ao war R amsedqw ufefa A wie e 3 ag gaer siftere &) amu 32Aw! 3&T FReA 3. () arRior 3 S
a1 oRN 3, ag A2 B ad uz) & Ja & arer ordl ofom;..... (Eemor)

DR. KIRIT SOMAIYA (MUMBAI NORTH EAST): Madam Speaker, he must withdraw his statement. ...( Interruptions) He is not withdrawing his
statement. He must withdraw his statement. ...(Inferruptions)

SHRI RAJIV PRATAP RUDY: Madam, my only submission is that a statement has been made by Shri Mohammad Salim. Till the authenticity of this
statement or this instance is verified, he should withdraw it. That is what we are saying, and then he can carry on. That is so simple. I am saying it
so simply....(Interruptions)

SHRI P. KARUNAKARAN (KASARGOD): He is ready to obey the Chair...(Interruptions) 1t is not the verdict that the Chair has given...(Interruptions)
HON. SPEAKER: I understand.
... Interruptions)

HToTotlRT J1EALT & 1 SeToll &l Waoll & IPIX 3T Al At A.Aclior St & a6 am oft i el {35 PR b ar w2 ar snuet fasait gt 31 sit Reedloe uer & sk o o #idl
sft o1 pw war & @5 he has not said something, @ 52 s o5 sl w2 Rrar Fxpz 33 a9t o wifde, =t aern & @5 326 oft aal adeh if he is saying and if
you have anything. When he is denying it, @ a1 worefl 3

oft aftsaare Frchian @ aen i O FePGa aiT w2 261 &, Aot war Ro g Jersfler A & e @2 w1 § ... (swwmer)
arotollr areargt @ anuel xe Y ol Jor &

€| (cauron)
oft aitsaarc wxchlar @ g @l ster 3... (@)
TGIGIRT 3IERABT & 3MUSA 1Y o1ef Jpall 3

&€ | (zzraumat)
oft algware wxchlar 1 ot w3 o, & s §, @en WA, aen A wizlt uz aGENEY, el uz araEL.. . (@)
HON. SPEAKER: Hon. Members, please. I am sorry, this is not the way.

...(Interryptions)

off AMeFas el : aeial el uz aeral

Frorolter areargt w1 A ordl adem I am sorry.
&€ (o)

HON. SPEAKER: The House stands adjourned to meet again at 14.05 hours.

13.06 hours
The Lok Sabha then adjourned till Five Minutes past Fourteen of the Clock.
14.05 hours
The Lok Sabha reassembled at Five Minutes
past Fourteen of the Clock
(Hon. Deputy Speaker in the Chair)
*mo04

wlerar Rrarr aite Fefdn siqrerr B 5w aid aen adkn wrf sicper 3 e st (off wfla yara w4): swreaer adice, Bt RACR @ & @ aaf acr 24 eff, 3Rt
a]‘l.zwﬂﬂmétéﬂﬁfapzifﬁ%mﬁﬁw%mﬂdﬁaﬁ?au—cﬁﬁwmm&uﬁaéﬁgwhﬁcsmaﬂm% 32D aIG Ioalol el @ didifede v afie war
ﬁbﬂatmméﬁrﬁrmmam@ﬁiﬁaemmmma 3l Jreflor grer St aea 23 sm & A adfifga & sfiz a1 id} Sft o oft war 2 fv a8 fiegser arera &) sodian
frT g X RAoRr @ zar 3 3tz A Yo s § R gor dia 3 it axchior 2mea o oft amerior 2 R 3) aoRr orY awht 3 2 R A RACRY amer am 3 ast aseagol 3
ST T 3 @i bt e gt ordl 81 st &, 321 @uet @t araRt o ¢f Al & @1 widens aidf &, oo &bt wrRind amemew =a A g el aretefter Gz 3 e i A
-m%i?riarmaGhi?ﬁﬁs:-mmaﬂﬁaﬂﬂmﬁfﬁsﬁaaﬂmﬁafﬂzamaﬁﬁaﬁﬁaaﬁm&m%ﬂﬁsmﬁﬁﬂaaﬁmam-ﬁ?m%mmamgﬁaﬂ



ﬁméﬁimmﬁﬂr}maﬁ@mﬁaﬁﬁ,mﬂﬁﬁﬂaﬁ[mﬁﬁm &l @8 a1 A2 & b fep2it Forilar o1 321 wic fven &, fr®! anual & ®ie e &,
3Gl 32D siidifedse off fpar &) cifdsor amu 331 Tcon @ siigiftde oidl w2 2@ &, ariifes 3B Fewar s uRt ordl & EHRT 3R AP & fib $91 Y aRiol ol 3 ara o,
s Agal bl wriardt ot 3 et Jdb)

off #itsaae wcha (Irpis) : mm&n@aa,mﬁiiﬁmﬁamaa%ﬁﬁﬁaﬂmu—ol%m@aﬂmaﬁzﬁaﬁaaﬂﬂmﬁ?ﬁaﬁaﬁﬁﬁmmﬁmﬁmmaﬁ
A, @ Acol B wrelard ordl acat 3 ... (caaurer) g oft Asarefiern @i v s 3, Bt R w2 s ant @2 2 &) ...(caawmen) dAo s oft war iz apft oft o va
&,Sir, for your benefit, when I quoted from Frontline, why I said that? I am sorry, I quoted from Outlook. 1 am giving undue advantage to Frontfine
also. It is because they asked me from where I was quoting this. I said this is the article. I authenticated that. Now, this is ridiculous that the
Minister is saying that as long as I cannot prove the truth, no further proceedings will continue. How come? I cannot. What I said was, I quoted and
I put it. Now, if the Minister says, no, then it is up to the Minister and the Government of India. With their own might, let them take action. How can
I? As a reader, I purchased the magazine. I read it and I quoted it. I have the right. Now if there is anything wrong, let him take
action....(Interruptions)

HON. DEPUTY SPEAKER: Mr. Salim, what the Parliamentary Affairs Minister is telling is, whether you are withdrawing that statement or not. That is,
he wants you to withdraw whatever you said.

SHRI MOHAMMAD SALIM: How can I? The Speaker has already given the ruling. Now after the ruling, if somebody else is giving a ruling, I cannot
abide by every ruling. I only abide by the ruling of the Chair. ...(Interruptions)

HON. DEPUTY SPEAKER: Anyhow, the House will be adjourned up to 2.30 p.m. I will adjourn the House till 2.30 p.m. and then we will continue.
14.10 hours

The Lok Sabha then adjourned till
Thirty Minutes past Fourteen of the Clock.

The Lok Sabha re-assembled at Thirty Minutes
Past Fourteen of the Clock.

(Hon. Deputy Speaker in the Chair)

eﬁmﬂwﬁi&(m}:maiaﬂ,ﬂ[ﬁﬁcsmmmuaﬁmaaﬂﬂmmmﬂ?ﬁﬁa 30RN o fp arorofter Agw=r of oil alelr e, ag 33 aA o of) ol &l o,
after 3oa Al g oft arforwlt aifén, aga spicer Ay Jealcl P &) i Io131 46 AP[E Dol

DR. KIRIT SOMAIYA (MUMBAI NORTH EAST): Sir, I have a Point of Order. Rules 352 and 353, which the hon. Member has referred to clearly and
categorically state that he should not have made such type of a statement without verifying, without authenticating and without issuing notice. It is
because during lunch time when I went home I saw that all TV channels were flashing Md. Salim's statement, which is derogatory for the country
alifes 3odlal 916 #icf} b Raemw 21 YR @1 AR cPIRN ) 3oaiol U ek @ fvar & Jorw Al ariowfl arfdw, ... (cazror)

SHRI N.K. PREMACHANDRAN (KOLLAM): Deputy-Speaker, Sir, I would like to refer to Rule 349. Clause (i) of Rule 349 says:

"Whilst the House is sitting, a Member shall not read any book, newspaper or letter except in connection with the business of the
House."

Here, Md. Salim has quoted the name of the magazine 'Outlook’. He has not made any allegation. He has only quoted it as per clause 349 (i). There
is no defamatory statement on his part. ...(Interruptions)

HON. DEPUTY SPEAKER: It is alright.
...( Interruptions)

SHRI N.K. PREMACHANDRAN: Please let me complete. ...(Interruptions) 1 also like to refer to Rule 352 (ii) which is essentially in connection with
the discussion of the matter pending before the House. Definitely, he can do it. ...( Interruptions) So, no defamatory statement has been made on his
part. He only made a quotation that is fully in consonance with the Rules and Procedures of this House. ...( Interruptions)

SHRI PP. CHAUDHARY (PALI): Hon. Deputy-Speaker, Sir, he has not only quoted that but thereafter he relied upon that. That is the whole thing.
Quoting of passage from a magazine is a different thing but after quoting he said that this is the state of affairs and asked the hon. Minister to make
a statement on the matter. So, he relied upon that. So, Hon. Member, Shri Premachandran's saying that he only quoted it is wrong. He not only
quoted it but relied upon it....(Interruptions)

HON. DEPUTY SPEAKER: Trivedi ji, do you want to say something?
...(Interruptions)

SHRI DINESH TRIVEDI (BARRACKPUR): Sir, I am just wondering whether we have tolerance to accept whatever is being said. ...(Interruptions)



HON. DEPUTY SPEAKER: Please quote the Rule. Do you want to quote any Rule?
... dnterruptions)
SHRI DINESH TRIVEDI: I am afraid and very sad that this also is a reflection of intolerance.
HON. DEPUTY SPEAKER: If you want to say anything, please quote the specific rule.
...(Interruptions)

astorer farsr aite Ferfdrar siqperr ¥ s Jicqt aen Fadta orf siqgree 3 wsa #d (off welta goma w41): sdicw, Rseen vsassit wadt &t sdtae anfdar o sragn
rﬁsﬁ:ﬁﬂﬁirﬂmﬁ,mﬁqﬁﬁiﬁmﬂmmﬁbwmaﬁﬂawﬁquﬁﬁﬁﬁwaﬂiaﬂaﬂ?aﬁ.mﬁs@t:mxﬁa:w:ﬂﬂmﬁlmaﬁ:m%mﬁﬁ,
o, Frer @ aat wen aid w2 aie arer oA afiae oft Biswz, 377 oft & waw: sa aga & aal 9= B 3 cein & b U wwvnar off B aga e, sodiol Mesag
Jreflar Sft @) srere f&en afie sarot oft Sl fvem @16t aw [ sa vas asear fie 3@l o1, wiBRT A5 awpl, g2 firg dicten anad 9, caol wal e & g1 wdlase aidl woisl,
PRI @l ot G Al GO oD o gen s ge g Ul dor o) diRr smdlr Ser urd & w3 &l A6 4 o & clbl 43 ARE A DR A 9 33D aG
fora aepeer 3 fapelt nep fenavit @1 smuR @6IRT gU &9l WG ofdl wal fép 3 arera & @ AEl &, el 3 oeel W2, Gl b v ufent @1 oeR o, 33 W siidifeode fipe,
aftpol wél oft smuel 331 3Rl @ ot siidifdedve [Rpen 2 on ordl, ag ra & = o8, 716 il o ¥l 3w A @ wel [b @s srcr &) 7 WS § Al Aol AT off 37 ar
A AT 261 o5 ot Jerdhs urA weRil T AR oidl 3, ool fpatl ufesT o adie e & & Asa & 3u Redlc o st @2 A A mad @6 A3 don aidl &, 3P ag swerT
2 J figg @2 a1 §) 39 wie AR amaeerpar &l Al a8 et #ft Agar @t AufFr 3 anst & ardt 3 Al A 3 awen A AsAa ol E Hf & e 7 & w s g 2, 9
#icfl a1 vep DT @enel féen o o1 I fadt oft o Ficfl @ 39 ue W @dl 2 @1 ARIDR T & PR A YWIT @1 Joko! @enel &) doft Ferfer 3 gt aaw A DI D @@ ordl
2 oll DoluClel I & & AlGTolll AGH AEFAS AclHr I APE B! [ 3 PR 53 aobe @l [Aeg] @2 o i Ace @ &1 del AP IR ARG $3E Acer Spl ar sm
9rst o5 o1 & o6 Jid} of a=n wal &) A9 B IE I} of wal b s PR v ajer oft A A Al A s @Y o1 B 3B Al Bt it uz FBar @1 AftrpR o 3| s TS
@il A5 are oft apr anvetofler g s31 U Aanfdr wren ordt @I 33, ...(mna)Jﬁzwwggrmg\ﬂmmaﬁnmﬁﬂsaﬁmmmag,mﬂﬁ-::}mmmﬁgﬂﬁ&s%rq
mu&aﬁﬂf&wﬁqm:mbm&ﬁcraaﬁﬁ&erﬁ%ﬁmﬁ,ﬁ‘ﬂmﬂugémémmﬁ,wm,%mmm&mﬁ&apﬁ?ﬁzﬁmuﬁﬁ,mmsﬂmawmﬂ
w2 R 3 At gt udt B gt wdwer Bt srdcron W,

SHRI MOHAMMAD SALIM (RAIGAN]): Sir, unnecessarily it is being rewinded and rewinded. sdtass #idlgen ot war - 'pause and proceed'. Instead of
pausing, I admitted that you pause that portion and let us proceed with the debate.

HON. DEPUTY SPEAKER: Shri Salim, that is not the rule.
SHRI MOHAMMAD SALIM : What you are saying is that 'unless you do this, we will not allow it to proceed.' This is unfortunate. ...(Interruptions)

SHRI M. VEERAPPA MOILY (CHIKKABALLAPUR): Mr. Deputy Speaker, Sir, I have been there in the forenoon session and also heard Salimji and hon.
Home Minister.

HON. DEPUTY SPEAKER: If you want to quote any rule, you do it.
SHRI M. VEERAPPA MOILY : No. I am just telling that there is nothing; it is only the emotions which are driving the proceedings of the House today.

Hon. Member Salimji has quoted from the Outlook magazine. The question is whether he is authorized to withdraw the statement which appears in
the Outlook. ...(Interruptions) If he is authorized or he obtains some authorization, then he can withdraw.

HON. DEPUTY SPEAKER: Shri Maily, that is not the issue now.

SHRI M. VEERAPPA MOILY: The issue is of withdrawing it. I am not raising it unnecessarily. The only question is if he withdraws, the matter will not
end because it is there on record. ...(Interruptions)I am telling you that I am helping the House to resolve the question. ...(Interruptions)

HON. DEPUTY SPEAKER: Shri Venugopal, do you want to say anything?
SHRI M. VEERAPPA MOILY: Sir, let me complete it. I have not completed yet.
Hon. Home Minister, of course, naturally out of emotions said that 'if I were to be the Home Minister, I would not have given the statement.'
HON. DEPUTY SPEAKER: No, that is different. That is not relevant.
SHRI M. VEERAPPA MOILY: It is relevant. That means to say that the House is surcharged by emotions. ...(Interruptions)

Sir, it has appeared in the magazine. If the Home Minister says that he has not given that statement and he disowns the statement, that is the end
of the matter. Where is the question of hon. Member withdrawing it? I do not understand the logic of asking the hon. Minister to withdraw it when
the Home Minister can rise and say that he disowns the statement.

SHRI K.C. VENUGOPAL (ALAPPUZHA): Hon. Deputy Speaker, Sir, hon. Member Shri Salim only quoted a statement which appeared in the Outlook as
per Rules 349 and 352. The rule allows him to quote a magazine.

HON. DEPUTY SPEAKER: That is alright.
SHRI K.C. VENUGOPAL: Sir, I have a point. Already the hon. Speaker has given a ruling. Government is imposing another ruling.

SHRIMATI MEENAKASHI LEKHI (NEW DELHI): Hon. Deputy Speaker, Sir, a statement has been made by a senior Member in this House against or
accusing the Home Minister of making a particular statement and he has relied upon that. That is to begin with.

The second part is that an unauthenticated and unverified statement cited to be made by the Home Minister is written in a magazine which has not
been authenticated by the hon. Member. When the Home Minister has made the statement in the House and has disowned it, as Shri Veerappa Moily



said, then, to keep that statement on record, of an unverified statement, is incorrect and improper because the sanctity of this House is far greater
than a journalist sitting elsewhere, who is quoting things from nowhere. It is the sanctity of this House which is at stake, to begin with, and in my
opinion, this is a case of privilege motion to be brought against not only the Member but also the journalist.

HON. DEPUTY-SPEAKER: Mr. Salim, do you have to say anything against what the Minister has said?

SHRI MOHAMMAD SALIM : To whom should I respond, Sir? Should I respond to you, Sir, or to the Minister, or to the Member who wanted a privilege
motion?

HON. DEPUTY-SPEAKER: You may respond to what the Parliamentary Affairs Minister has said.
SHRI MOHAMMAD SALIM : Please help me, Sir. ...(Interruptions)
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SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Sir, such an important issue is not being discussed. 'Intolerance’ is the most important subject.
It appears to me that both the CPM and the BIP have decided not to allow the discussion to go further. Something is being said from here and they
are opposing it from there. All the other political parties which have something to submit over here are not being allowed to proceed further. Thus, it
is leading to some sort of conclusion. Therefore, if both the CPM and the BJP are in connivance, I would request that it should be withdrawn and the
House should run. ...(Interruptions)

HON. DEPUTY-SPEAKER: The House stands adjourned to meet again at 3.15 p.m.

14.43 hours
The Lok Sabha then adjourned till
Fifteen Minutes past Fifteen of the Clock.
15.16 hours
The Lok Sabha re-assembled at Sixteen Minutes past
Fifteen of the Clock.
(Hon. Deputy Speaker in the Chair)
*m05

SHRI MOHAMMAD SALIM (RAIGANJ): Sir, allow me to continue. I am not going back to that. I am not going back from my words. What I have
spoken, I have spoken. Let the Speaker take a decision. ...(Jnterruptions) 1 go by the ruling. She said: "You pause. Do not put it on the record.” I
quoted in response to that because of authenticity and so many things. I am a Member, a private Member. I cannot go and enquire. Let the
Government do that. Let the Secretariat do that. I go by the rules. I have not made any allegations. I have no qualms personally with Shri Rajnath
Singh. In fact, I would have been happy if instead of Shri Modiji, Shri Rajnath Singh would have been the Prime Minister. ...( Inferruptions) daem 33t sft
dictoll atoll 37...(memet) zﬁna‘lﬁmmmﬂa‘rm‘fﬂ?...imm)mamsﬂémﬁﬂa‘lm&.(m) T # v oElfye B Fa A am ol @
Aepert?... (e )

o164} e #icl, amard iz o arfidt Iuemrer #d) e Fadkn wrf #id (off va, e airrg) @ weyfrec arcl A el 9 am ome, aY weft e @ ol safee csi
of so5 foen a1dl) 321 weon 3o &t & v @ Member made an allegation which has been contested. Rules are there. Let the Chair go through the rules, give
a ruling and then move forward. That should be the thing. If somebody says that it would have been better if Shri Karunakaran would have become
the General Secretary instead of Shri Sitaram Yechury. It would be like that only. Let us not get into that unnecessarily. You go by the rules and give
your rulings. ...(Interruptions)

HON. DEPUTY SPEAKER: The House stands adjourned to meet at 4.00 p.m.

15.18 hours

The Lok Sabha then adjourned till Sixteen of the Clock.

The Lok Sabha re-assembled at One Minute past



Sixteen of the Clock.

( Hon. Speaker in the Chair)

RULING BY THE SPEAKER

HON. SPEAKER: Hon. Members, during the discussion under rule 193 on the situation arising out of incidents of intolerance in the country, Shri
Mohammad Salim made certain allegations against the hon. Home Minister. I have heard the submissions made by Shri Bhartruhari Mahtab and
other Members also in this regard. Under the provisions of rule 353 of the Rules of Procedure and Conduct of Business in Lok Sabha, no allegation by
a Member may be made unless an adequate notice has been given. After due consideration, I find that the statements by Shri Mohammad Salim
have been made without giving advance notice. Therefore, the remarks of Shri Mohammad Salim shall not form part of the proceedings.

HATololiRT 312181 ¢ ves aiie ard amu 1stt @l arelt 2 36 sorpl dbaa &l 6ie velie gu &) dl whr dt fiw;
€ (caauer)
HON. SPEAKER: At least I must suggest.
...( Interruptions)
PROF. SAUGATA RQY (DUM DUM): Our Members also have to speak. ...(Inferruptions)

HON. SPEAKER: You know it better.

...(dnterruptions)
HAToToIRT IEALT & TETST | U WEDGH a2l T1E 81 &7
€| (ceraemer)
HAToTolIT arezngl & dlor amuamt 72 ferc & fere sft ordf I
&€} (cmemr)

PROF. SAUGATA ROY : We should also get time. Every time, we are not getting time to speak. ...(Interruptions)

ATololler arezner & apft o1l amu oft @) dior Rpalt @) dierer 3 e aren ardl fvem ol war oo T @1 eits1 ol 35, eisT ad
€| (caurer)

PROF. SAUGATA ROY: Our Members also want to speak. ...(interruptions)

artotoller areargt @ anuol et araft gt & ordl Y el e wa 37
&€ (caurer)

PROF. SAUGATA ROY: I want a clarification. ...(Interruptions)

HToTofRT 3regT & MUt Are1dr & b S e wmeft &) @i

€| (caurar)

PROF. SAUGATA ROY : I want a simple clarification. You just said what Shri Salim said about the Home Minister will not form part of the
proceedings. Are you expunging it under rule 380 or using any other rule? Please tell us about it because if a Member's speech is to be expunged it
can only be done mentioning the rule. ...(Interruptions)

HON. SPEAKER: About that only I told you. It is there.
...(Interruptions)

HON. SPEAKER: How can I remove the whole of his speech? da wefisiorer & sra art wdt &, o adl ar 2 arf) 2o 2 S, ¢l e B3 owFfl?
... Interruptions)

PROF. SAUGATA ROY: I am asking, for even this part of the speech, are you using rule 3807 ...(Interruptions)

HToTollRT 3182181 & Sigi-igt B3 velldlorel are-ar 3PR 3me &1 Al g1 aen sieen; You know it better than me.

...(Interruptions)
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HON. SPEAKER: Nothing, except whatever Shri Mohammad Salim says, will go on record.
...(Interruptions) 5€! U
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HON. SPEAKER: He is not yielding.
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SHRI K.C. VENUGOPAL (ALAPPUZHA): Madam Speaker, I would thank you for giving me an opportunity to participate in the discussion on the
growing intolerance throughout the country. I think the entire nation is anxiously waiting to hear the fruitful debate and satisfactory action from the
Government.

Madam, our country, which always upheld the values of Ahimsa, tolerance and harmony, is going through a period of crisis. The land of Buddha,
Ashoka, Akbar and Mahatma Gandhi is now termed as a land of intolerance. There is an unprecedented attack on the people's fundamental right to
life, right to eat, right to think; threatening, abusing and killing of people of opposite views have become a daily affair These are unprecedented
events. The reactionary forces in the country have become much courageous doing the politics of hate. The national and the international media are
talking about intolerance. Eminent personalities from various fields are talking about intolerance but our Prime Minister is keeping silence. On the
other side, his Cabinet colleagues are pouring oil on fire.

Madam Speaker, why has discussion come in? Is it because of political conspiracy? No. Madam Speaker, all the eminent scientists, all the eminent

writers, all the eminent historians, they are expressing their serious concern in respect of intolerance in the country....(Interruptions) 1 am telling you
that if they are politically motivated, then the Government should stand and say that these people are making political conspiracy against the nation.
Here, what is happening? I am quoting the words of complaints from the historians....( Interruptions)



SHRI NISHIKANT DUBEY (GODDA): Who are the historians?

SHRI K.C. VENUGOPAL : The historians say this. I will tell you. Do not worry. Differences of opinions are being sought to be settled by using physical
violence, arguments are met not with counter arguments but with bullets. These historians, these eminent personalities are not affiliated to any
political party. You can see it. These persons, I am telling you, are those who have got the Padma Vibhushan, those who have got the Sahitya
Akademi Awards and they are saying this.

SHRI NISHIKANT DUBEY: Please give the names.

SHRI K.C. VENUGOPAL: I will tell you. Please wait. Some of them have already returned their Awards. Some of them have already resigned from
their distinguished posts. Some eminent personalities are expressing their views through the media. Is it a political conspiracy? Being a responsible
Member of Parliament representing millions of people, I think it is the duty of us to express our concern on intolerance.

That is what we are doing. ...(ﬁr1t.s'.':fr.rpt.fc:ur:rs)‘-:r"é‘,’D Why are you people becoming intolerant? I would like to quote Martin Niemoller, a famous German
poet. During the Nazi regime, he wrote against the prevailing intolerance in the Nazi Germany. I quote: " First they came for the Socialists, and I did
not speak out because I was not a Socialist; then they came for the trade unionist, I did not speak out because I was not a trade unionist; then they
came for the Jews, and I did not speak out because I was not a Jew; then, they came for me, and there was no one left to speak for me." This is a
clear reminder for everybody, those who are keeping silence on intolerance, especially the Treasury Benches.

Each and every day, Madam, we are hearing stories of intolerance. There are people who are opposing the existence of intolerance in the
country and States; there are people who say that there is intolerance always in the country. That is not true. I must tell that, it is only in the last 15
to 16 months we witness a chain of events from different parts of the country with a similar fashion to disturb the secular fabric of the country.
People expressing their views are being killed. People were killed for eating what they want. People are getting threatening letters for expressing
their differences. What is this? We are living in a country like India. We will have freedom to express what we think. But here everything is
questioned. When has it started? This Parliament also witnessed so many things. I am remembering; I am reminding you. When has it started?

Madam, Perumal Murugan, an eminent Tamil novelist, declared to stop writing because of the threat he received for a novel he wrote. We had raised
the issue of Perumal Murugan in this Parliament at the time of that incident. It followed a series of incidents. One after another, it all aimed at killing
or threatening others who held similar viewpoints. I will list, please hear, Govind Pansare was killed — Mohammed Salim Ji has already pointed out -
he was an active member of CPI. He had written 21 books; wrote commentaries on social wrongs; and he was against the superstition practices. He
was killed on January 26, 2015.

M.M. Kalburgi, the former Vice Chancellor of Hampi University was murdered in Dharwad. ...(Inferruptions) He was killed for expressing his views
only. Narendra Dabholkar was also killed. We can see that. The way of killing in all the three cases is similar. That means, conspirators are the
same. Conspirators are Right Wing extremists. They are the same people.

Then, the Dadri incident took place - growing intolerance in the country reaching maximum when Mohammad Akhlag, a villager from Dadri was
beaten to death by a group for consuming beef. People were attacking him based on communally motivated rumours. Interestingly, police had
arrested two main accused. One of them is local BJP functionary. ...( Jnterruptions) The Dadri incident was a terrible blot on the nation. It was a
terrible blot on the secular values we inherited for centuries. People's liberty to choose their food was targeted there. It is a clear, planned attack. A
day after the incident, newspapers reported that the main accused Sangeet Som, a BIP legislator has shares in a beef exporting company. Madam,
how can one become the protector and killer of cow at the same time? We cannot understand this? Everyone who believed in the secular values of
the country was shocked to hear about these incidents. But no mature statement or remark came from the Government. We expected a remark from
the hon. Prime Minister. Our Prime Minister addressed 31 rallies during the Bihar Election campaign, but not even in a single rally did he mention this
tragic incident. He tweeted his foreign counterparts on their birthdays. But none of his tweets included this terrible incident. On the next day of this
incident, he tweeted birthday wishes to Lata Mangeshkarji. It is good; at the same time, the country was expecting at least a tweet of two words
from the hon. Prime Minister for condemning this terrible incident, but it never happened.

Madam, it was only a warning. We are all shocked to hear similar news following this incident. In a similar fashion, a truck driver named Zahid
Ahmad Bhat from Anantnag, Kashmir was burnt to death by a mob for allegedly killing cow. He was a prey to politics of hate and intolerance.
Interestingly, the officials said after forensic tests that the cow had died due to food poisoning and the rumours of slaughter were spread to create
communal tension in Hindu majority area. Who made this conspiracy?

Before this incident, in Kashmir we saw a legislator named Engineer Rashid was assaulted by BIP legislators for holding a beef party. It was an
attempt to kill the member; that too inside the House. After a day, he was again attacked by right wing groups in Delhi who blacked his face with
Mobil oil.

Madam, the hon. Home Minister is here. The Delhi Police, which comes under him, raided Kerala House Canteen for allegedly serving beef. It was a
gross violation of federalism also. Kerala House is not a private restaurant. It is a property under the Government of Kerala. Without making any
communication with authorities concerned or the Government, the Delhi Police acted in an autocratic manner. The hon. Chief Minister of Kerala
wrote a letter to the Prime Minister on 27.10.2015. I have a specific question. Who has got the authority to search a restaurant? I would like to know
whether the police have the authority. According to the Delhi Agricultural Cattle Preservation Act, 1994, Section 11 (1) (2) says:

"For the purpose of enforcing the provisions of this Act, the Competent Authority or the Veterinary Officer in writing in this behalf, shall
have powers to enter and inspect any premises within the local limits of his jurisdiction where he has reason to believe that an offence
under this Act has been or is being or is likely to be committed. The power of entry, search and seizure of premises suspected of
containing slaughtered meat of agricultural cattle can only be conducted by the Competent Authority, that is, the Veterinary Officer and
there should be notice in writing to exercise the power."



Under Section 11 (4) of this Act, the Police Officer's powers are confined to stopping and searching of any vehicle used or intended to be used for the
export of agricultural cattle. The Police Officer's powers are confined to the search of vehicle only and not premises. But what happened here? On
26.10.2015, a PCR Van of the Delhi Police reached the Main Gate of Kerala House at about 2.15 p.m. along with two Sub-Inspectors. The Security
Guard posted at the Main Gate asked about the purpose of the visit from the Delhi Police. They were told that a complaint was made to them that
there was a quarrel inside the Kerala House. They were allowed to enter the Kerala House after obtaining permission from the reception.
...(Interruptions) Frankly speaking, hon. Chief Minister wrote a letter to the hon. Prime Minister on 26.10.2015. So far, no reply has been given by the
PMO.....(Interruptions) It was a Chief Minister who wrote a letter. These are all being done by hearsay. There are a lot of issues in Delhi. A lot of
people are being killed everyday. The police acted within ten minutes; 20 police personnel rushed to the Kerala House and raided the canteen. Hon.
Rajnath Singh ji; before starting this discussion, you advised us. You should tell what should be done for stopping, for addressing these types of
intolerance. What action you have taken against these police personnel so far? If they have any right, what message have you given by this to the
country? You have not taken any single action. You are giving bhasans; you are giving advices....(Interruptions) That itself is against federalism; that
itself is against law also. ...(Interruptions)

Then, in the commercial capital of the country, Mumbai, Sudheendra Kulkarni, chairman of the Observer Research Foundation in Mumbai and a
member of ruling party was assaulted and smeared with ink before the launch of book written by former Pakistan Foreign Minister, Khurshid Mahmud
Kasuri. It was a huge blow to the tolerance.a€} (Interruptions)

Music has no limits. It comes to our hearts beyond limits. Then, renowned Pakistani ghazal singer Ghulam Ali's concert in Mumbai has been
cancelled after objections raised by the Shiv Sena. Hurt by the politics of hate and intolerance, Ghazal Master Ghulam Ali has said that he will not be
performing in India. What an unfortunate incident it is!

After this unfortunate incident, International Cricket Council withdrew Pakistan umpire Aleem Dar and commentators Shoaib Akhtar and Wasim
Akram from India-South Africa cricket tournament. Intolerance came into the field of sports also. ...(Interruptions)

Then, the politics of cow got an ugly turn when in Jaipur, an artist named Siddharth Kararwal was detained by right wing organization for installing a
plastic cow in the ongoing art festival. The two artists were released in the afternoon only after the organizers dismantled the installation. This is
intolerance.

Then, two children of a dalit family were burnt alive and their parents suffered injuries allegedly after some persons set their house afire while they
were sleeping in Sunped village on the outskirts of Delhi. Vaibhay, who was two-and-a-half years old, and his sister, 11-month-old Divya, died after
the attackers allegedly poured petrol and set the house ablaze.It was a clear indication of intolerance based on caste
discrimination....(Interruptions) But, what followed was more unfortunate and more painful. ...(Interruptions)

There was an unfortunate casteistic derogatory statement from the Union Minister. Gen. VK. Singh told that the Government cannot be held
responsible for the murder of the two dalit children in Haryana. He reportedly said, and I quote: "If someone throws a stone at a dog, the
Government is not responsible." How unfortunate is this! Is this the way of speaking of a Minister? I am asking Hon. Rajnath Singh ji, what should be
done. I am seeking your intervention. We are courageously asking you to sack the Minister, Gen. V.K. Singh. Otherwise, you are giving a message to
the country that we are promoting intolerance. Are you ready to sack the Minister? We are insisting that you should sack the Minister, Gen. VK.
Singh for his defamatory statement.

Madam Speaker, more than 40 intellectuals and writers have returned literary awards or written open letters to protest the rise in intolerance and
the assault on free speech. I have a long list of eminent writers who returned their prestigious awards like Padma Bhushan, Sahitya Academi Awards
and other National Awards. When we look at the list of people we will find it is extensively diverse. There are poets, novelists, essayists, drama
writers and story writers. They were writing in different languages also. They are never united by any single political affiliation. Around 50 historians
including Romila Thapar — I think, you know about him — Irfan Habib, B.D. Chattopadhyaya, Upinder Singh, M.G.S. Narayanan and D.N. Jha, wrote to
the hon. President expressing their concern.

Shri Bhargava, a well known scientist of India wrote to the President of India about this intolerance. Filmmakers who have decided to return their
National Awards are Dibakar Banerjee, Anand Patwardhan, Paresh Kamdar, Nishtha Jain, Kirti Nakhwa, Harshavardhan Kulkarni, Hari Nair, Rakesh
Sharma, Indrani Lahiri and Lipika Singh Darai. Earlier in Pune, two FTII alumni, Pratik Vatsa and Vikrant Pawar also decided to return their Awards.

Actors like Sharukh Khan and Amir Khan expressed their anxiety over growing intolerance. But they received 'intolerant' statements and comments
from the people including the Ministers. The reaction to their comments strongly proved the depth of intolerance existing in the country. Amir Khan
stated that he has been 'alarmed' by a number of incidents. The Government did not ask him as to what has happened to him. But, on the other
side, some people asked him to go to Pakistan. Is this the only one remedy? If somebody questions the Government attitude on intolerance, the only
one simple answer is, "Go to Pakistan. Otherwise you are equivalent to Hafiz Sayeed". That is very wrong.

Here you have told as to whom you are talking, and who Raghuram Rajan is. He is the Governor of the Reserve Bank of India. Shri Arun Jaitley ji is
not present here now. Referring to the growing intolerance, Raghuram Rajan, India's Reserve Bank Governor has appealed for tolerance of diverse
opinions and challenges to established orthodoxies. He also warned that India's long-term economic prospects depend on a climate of intellectual
freedom.

Infosys founder N.R. Narayanamurthy said that there is a considerable fear in the minds of minorities, adding that no country can make economic
progress unless it removes strife and reassures its minorities.

Madam, hon. President of India, Shri Pranab Mukherjee expressed his concern on growing incidents of intolerance at many instances. He again and
again reminded the need for protecting the multiculturalism and pluralism of the country but the Government maintained unfortunate silence.

After a long chain of such incidents and protests, the Government and the Ruling Party is busy in finding political conspiracies behind intolerance.



Who made the conspiracies behind these incidents? I would like to say that those who find conspiracy behind these incidents must clarify in front of
the nation. We are daring you; you should clarify the conspirators to the nation.

Adding fuel to the fire, members from the Ruling Party including the Ministers, Chief Ministers and Governors were making irresponsible and
communal remarks. I am quoting the remark made by the Chief Minister of Haryana &€ Pon beef issue. He said:

"aif¥crar 28, Afdvar 521 St 3 diw xron Bison & &em"
That means, Muslims can live in India if they do not eat beef.

Shri Mahesh Sharma is not here. After the protest of these eminent writers and historians, our Minister of Culture, Shri Mahesh Sharma made a
statement. I am quoting him. He said: "You have freedom to write. But if you protest, you should stop writing." What a Minister of Culture, Madam? I
would like to remind Mahesh Sharmaji the words of Obama, Modiji's dear friend, Obama: "It is our writers and artists, who hold up mirror to our
society reminding us our common purpose and our collective opposition." That is what Obama is telling about the writers. And, our Minister of
Culture is telling: "You stop writing if you want to protest.” What is this?

The Governor of a State is telling: "Hindustan is for Hindus. Muslims are free to go anywhere." A Governor, a person who is holding a Constitutional
position is saying it...(Interruptions)

SHRIMATI BIJOYA CHAKRAVARTY (GUWAHATI): No, Madam...(Interruptions) This should be deleted...(Interruptions)

SHRI K.C. VENUGOPAL : I can quote Shri Giriraj Singhji, who later become Minister in the Government. He told the media: "Those opposing Narendra
Modi are looking at Pakistan and such people will have place in Pakistan, not in India.” This was told by Shri Giriraj Singhji...(Interruptions)

SHRI K.C. VENUGOPAL : What Sadhvi Niranjan Jyoti said, I am not even able to quote...(Interruptions)

Anocther Minister, Shri Mukhtar Abbas Nagvi, on beef issue said: "Those who cannot live without eating beef should go to Pakistan." What is this? A
Minister is telling these ugly comments! There is a long list of such ugly remarks, which came out increasingly after the unfortunate Dadri incident.

The Union Finance Minister, Shri Arun Jaitley called the Dadri lynching 'a stray incident'. He has already told that it had been manufactured by
somebody. That is what the Finance Minister has told.

Shri Mahesh Sharma told that the Dadri incident is an accident. Sangeet Som and other BJP MLAs, as I have already told, made inflammatory
speeches. Sangeet Som said: "If innocents are framed for lynching of a man over beef rumours, befitting reply will be given."...(Interruptions) Sakshi
Maharaj has told that he is ready to kill and get killed for cow.

Madam, these are the words uttered by the Ministers and parliamentarians. How can we say that the country is tolerant by doing such things? But
unfortunately, no action had been taken on these statements. No strict action was carried out against people who were involved in these
acts...(Interruptions)

Our Prime Minister rejected the existence of intolerance in the country in foreign lands. He keeps unjustifiable silence on these issues. Why is the
Prime Minister not talking about intolerance in the country? In his 'Mann ki Baat', the Prime Minister talks about our diversity of cultures and
religions. The Prime Minister says: "Diversity is the mantra for unity." Then, why does he not stop his Members and the Cabinet colleagues those
who are disturbing the tolerance?

The BIP Party President is talking about strong action against people who make irresponsible statements. How can he take action, Madam? What is
his statement about Bihar elections? He said: "If BIP loses is Bihar, people will celebrate in Pakistan."...(Interruptions) These were the words
uttered by the BIP President...(Interruptions) The BIP terribly lost in Bihar We did not see any celebration in Pakistan. The people of India
celebrated the Bihar victory of Maha Gathbandhan.

Like many of the Government policies, we are getting bogus declarations, bhashans but not any strong action in this regard. The Government is still
busy to find political conspiracy behind every form of protest. They say, these are manufactured protests.

The Finance Minister, Shri Arun Jaitleyji, wrote in his Facebook post that the return of Sahitya Academy Award by several writers following the Dadri
lynching incident as a "manufactured paper rebellion". These are the words used by the Finance Minister..( Interruptions) In your terms it is right but
in terms of the nation it is a very strong contemplative statement from the Finance Minister. It is clear that there exists a double standard politics, a
hypocritic politics. On one side, there is a tall talk of development, progress, harmony and diversity but on the other side, people are creating
maximum issues for provoking communal sentiments. This is the double standard politics of the Narendra Modi's Government itself.

There was a deliberate attempt from the Government to communalise and saffronize the cultural centres in the country. After their coming to power,

we have repeatedly raised this issue in Parliament. Indian Council of Historical Research (ICHR), Indian Council of Social Science Research (ICSSR),
National Book Trust — all eminent institutions were targeted. They were committed to right wing ideologies. The things got into national interest
when the Government decided to appoint Mr. Gajendra Chauhan to head FTIL The students of FTII staged a several month long protest but the
Government did not listen to their protest. This is the clear proof of deliberate attempt to disrupt our secular fabric. It is clear that the ideology of
the Ruling Government is based on the reactionary policies of RSS and other right wing movements. It is based on the notion of Hindu Rashtra. I
must remind this House what the ideology of Hindu Rashtra is. Golwalkar jiin his book "We or Our Nationhood Defined' says:

"At the outset we must bear in mind that so far as 'nation' is concerned, all those who fall outside the fivefold limits of that idea can
have no place in national life unless they abandon their differences, adopt the religion, culture and language of the National and
completely merge themselves in the National race. So long as they maintain their racial, religious and cultural differences, they cannot
but be only foreigners, who may be either friendly or inimical to the nation."



These are the words of Golwalkar ji. The same ideology was applied by the RSS Chief. He recently remarked that India is a Hindu Rashtra. I must tell
in this House that we must differentiate the tolerant Hinduism from intolerant Hindutva.

I really feel proud by reading the speech of Swami Vivekananda delivered at Chicago on the occasion of 400t Anniversary of Columbus' Discovery of
America. Swami Vivekananda went there and made a very, very famous speech. I am quoting his words:

"T am proud to belong to a religion which has taught the world both tolerance and universal acceptance."

Are you following Hinduism by killing the people? Are you going by Hinduism by threatening the people? You are doing politics on communalism.
...(Interruptions) You are using Hinduism for your narrow political interests.

Madam, when we got freedom we had two options. One was Hindu Rashtra envisaged by right wing extremists and the other was Secular India.
Pandit Jawaharlal Nehru, Sardar Vallabhbhai Patel and Maulana Azad, the founding fathers selected the second one, that is, Secular India. Pandit ji
always believed in beauty of unity in diversity. In his maiden speech which he delivered at Red Fort after getting Independence he said:

"People of this country, its beautiful cultures, its languages, the places and the good hearts of Indians make us feel proud that we are
born in such a beautiful land. When we have such a beautiful land to live in, then why will not our heart be filled with pride."

That is what Pandit ji talked about India. But during this period, our Government is trying to erase the legacies of Nehru ji also. The same vision was
shared by Gandhiji in his dream of Ram Rajya. We were a nation in the making. It was the vision upheld by the Congress during our historic freedom
struggle and after Independence.

We must unite against the reactionary forces who attempt to disrupt the peaceful co-existence in the country. We do not need any declarations or
speeches. We need actions to stop this intolerance.

HON. SPEAKER: You are speaking very well. Please conclude now.

SHRI K.C. VENUGOPAL : Madam, till date, no serious action was taken against any culprit. The same inaction, that we saw when churches were
widely attacked in the country, still exists. The Prime Minister extensively talks about the idea of India which he did last week also, but he did not
utter a single word against it. I am totally disappointed by hearing the words of the Prime Minister in this august House in the discussion on the
occasion of Constitution Day. He did not utter a single word about intolerance. Why is the Government tolerant towards growing tension in the
country? The Prime Minister did not take any action against Shri VK. Singh who compared the dalit children to dogs. In fact, this inaction from the
Government gives courage to these reactionary forces. That is the real thing.

We will have to pay a high price for this silence. I also remind the Government that people will not allow you in this country and give a befitting reply
to those who attempt to ruin our nation.

At last, I would like to say that till our last, we will fight against your intolerant moves and attitude. Our diversity in culture, religion and
language made our country beautiful. Our Prime Minister repeatedly quoted the idea of India in his speech last week on this diversity. When we lose
these values, our country will become a battlefield of rival ideologies. Those who try to disturb this diversity will always be haunted by history. India
no longer lives in declarations which trouble it. Our country should not be ruled by fear, but by hope and vision. I will end my speech by quoting our
pride, Rabindranath Thakur.

"Where the mind is without fear and the head is held high
Where knowledge is free

Where the world has not been broken up into fragments

By narrow domestic walls

Where words come out from the depth of truth

Where tireless striving stretches its arms towards perfection
Where the clear stream of reason has not lost its way

Into the dreary desert sand of dead habit

Where the mind is led forward by thee

Into ever-widening thought and action

Into that heaven of freedom, my Father, let my country awake"

Thank you. Jai Hind.
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from the year 2011 to 2015 - on an average, about 57 communal incidents per month in last four years.
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"3€| and 85 per cent of these incidents occurred in just seven States. All of them were either ruled by the Congress or the non-BJP
Parties."

The incidents of communal violence have actually declined during the past 14-18 months because the year 2014 has recorded 644 cases as per
information available and this was so stated even in the Rajya Sabha by the Minorities Affairs Minister.

Madam Speaker, numerous writers, film-makers and so-called intellectuals have returned their awards in the past few weeks to protest against the
growing intolerance in the country. I am sure that there are a lot of people who are actually worried about this atmosphere, which is sought to be
created in this country and who have not returned their awards. According to me, these were probably the rewards for political considerations and
not the awards, which were genuinely sought. I would like to assure them that India is not becoming intolerant and there is absolutely no data to
support this particular fact. In fact, this entire atmosphere is sought to be created to malign the image of a democratically-elected Government and
that is why I call them intellectual mercenaries. They are intellectual mercenaries because they are not concerned about how they are tarnishing the
image; how they are affecting the relationships between communities; and how India needs to progress and get ahead on the ground of poverty and

fight against poverty.

Our Prime Minister, in whose name a lot of bhashanbaazi has happened, Shri Narendra Modi has reiterated his commitment to the holistic
development time and again and has spoken out against violence of any kind, and in his rally in Bihar he affirmed his stance on development and
need for communal harmony while stating that : "We must decide whether Hindus and Muslims should fight against each other or against poverty.
Only peace and goodwill can take this country forward. This is our commitment to the communal harmony of this country”, and it is in this stance
that repeatedly our Government has maintained 'Sabka Saath Sabka Vikas'. If people in the Opposition vouch by the Sachar Committee Report, then
they should also vouch by the status of Muslims in Gujarat where the then Chief Minister has worked hard for 'Sabka Saath Sabka Vikas' because
these people have run the Government in the British-style of divide and rule. The formula is very simple, that is, divide the majority community into
castes and polarize the minority communities in the name of religion and that is exactly what they are working on.

When these people remember and vouch by the Constitution, in the name of Constitution and in the name of law and order of this country and they
want to debate cow slaughter in this country! They forgot what the Directive Principles have to state; they forgot how many States in this country
allow cow slaughter; and how many States do not allow cow slaughter. This country and this Constitution have given the right to amend even that
law.
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Member of this House and I will express myself under right to freedom. sit wiis# sifw >diia &t ara @2 &, ¥ 368 °n6 awn asd § [ freedom of speech
was restricted by the Constitutional Amendment in 1951 by none other than highly reverential Pandit Jawaharlal Nehru. Pandit Nehru restricted
freedom of speech because there are always reasonable restrictions on freedom and when people from the Opposition constantly mock and play
with the sentiment of the community, then I again cite,
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A PRI St ol A &9l &l sncalertt uz @2 23 8, adl &d s el &I glarel A @i 8 781 8)...(x=auwe) a@dl & v in the name of secularism, in the name of
tolerance, the kind of humiliation which the majority community and others who are law-abiding citizens of this country, are subjected to.
...(Interruptions) aga A el &t awitst sa1 So1 HY arafEAv sorr 3 g€ 2)...(caaurer) I am coming back to the date of West Bengal and Kerala because two
of my friends have quoted certain data. One data is of Kerala in 2010 where Professor T.J. Joseph's hand was chopped off for making a question

paper. No award wapasi happened at that time. On 1t December 1999, Master Jayakrishna was killed in front of his students at Mokeri East School
and it was not less than Kalburgi or Dabholkar's case. In case of Kalburgi and in case of Dabholkar, let me remind my friends that this happened
when Congress was in power in those States and now also they continue to be in the State in Karnataka.

Madam Speaker, award wapasi brigade never actually saw the point and the point is actually opposite of what they are protesting for- be it the
carnage of Sikhs in 1984, riots at Nellie, Meerut, Hashimpura, Bhagalpur, Maliana or Muzaffarnagar recently. The list just goes on and on. Large scale
of communal violence has been engineered by the non-BIJP Governments. The Congress, the Left and the Samajwadi Party and all others are very
tolerant to all these incidents. Their tolerance is so very well enhanced and spoken about because on one side they wrote about and spoke about
Dadri but they do not care to even mention Moodbidri. They do not even care to mention that there is a mafia in this country which is acting against
the law of the land and if people complain against them they get killed. ...(Interruptions)

This is a law abiding society. How will the Government run? How will the society run? It will run on the basis of the law the Constitution provides.
...(Interruptions) 1 am coming to West Bengal. I will just come to West Bengal also. ...( Interruptions) 'Law and order' is a State subject and it is
solely the State's responsibility. ...(Interruptions) Please show some tolerance to me.

I am going to cite 66A. Remember, you brought in section 66A of the IT Act against people who were making statements and tweets on Twitter.
The Press Code was also brought in by the then Prime Minister Shri Rajiv Gandhi. These are all instances of tolerance! ...(Interruptions) 1 am not
done.

I personally have a grudge; I am going to make it very personal today. The Shah Commission Report was a Report against the break-down of the
law and order machinery and people remember Justice Shah very well. The prosecutor in that case happened to be my father-in-law and the reports
were burnt. How those people were haunted! We are personal witnesses to all that. Even the gas cylinders from the houses were taken away; and
they talk about tolerance!

They are going to teach tolerance to this side. I am really surprised. The Faridabad incident was quoted by my friends in the name of the dalits.
Whatever happened earlier and whatever is the law and order situation, a contrary report has already come. I am sure the hon. Home Minister will
refer to that. It was a case of personal animosity and that is how those allegations were made because there were FIRs pending against both sides
and they had fought against each other over a period of time. ...(Interruptions) A case of personal animosity was said to be made into a case of
caste violence. I think, there could be no bigger crime than that because you are breaking the fabric of this country. What happened in the Faridabad
incident, especially people from Haryana will remember. I can go on and on about Mirchpur, Gohana and at least ten other incidents which have

happened in the last four or five years. This is what I have to state on violence. ...(Inferruptions)

I am not justifying anything. I am the last one to justify anything. It is a law and order issue which is condemnable and strict action has to be taken
against anyone who breaks law and order. That is what my statement is. ...(Interruptions) I will handle that also. Show patience please.

We have limited time. I have to deal with many arguments and you are violating. ...(Inferruptions) Violence is not just physical, violence is even
verbal; and I can appreciate. Those who twist the statements to mean something which was not stated that is also violence to language; and
violence to language needs to be exhibited and needs to be spoken about. ...(Interruptions)

People like me will say this country has respect even for dogs because in this country maximum people believe in non-violence. Temperamentally, I
have nothing against those who eat non-vegetarian food; absolutely not. It is a personal choice but for most people whether it is a dog or an ant life
is precious and life has to be respected; and no violence either to the environment, to the rivers, to the lives and non-living objects needs to be
maintained. That is the philosophy of ahimsa. And the philosophy of Ahimsa seems to be violated when people make such rabid statements. Such
rabid statements need to be condemned. Such twisting of the words also needs to be condemned.

Madam, I was going through the records and in the records I came across some comments on Salman Rushdie. Some words have been spoken
about Salman Rushdie. His book was banned in eighties. Who was in power at that time I need not say. In 2012 Rushdie was not even allowed to
appear in a video conference in Jaipur....(Interruptions)

areerer #EiGe, Aec donet 3t aAoter 1977 3 aAcrer 2009 B dia 55,408 ciler aiiy o)) dzc d@oret 3 foparenT 2ot en 3R A fpd a2 I JAagger w52 4, 3o w2 ot o Aot
sieroft anfaw) awiifts Jazef¥sa I oier uz 531 391 3 913 A1 2831, ciell Wi @icl, wieT, siel SIReEn A2 o RpRl, uets, afder e, oot e Ao & an & ordf
@1, wEifs die goira 1 ugel §31 @36 Ol Rl A fpamE! 3 seft Skl i 325 e a1 #diel ac W g R aE, S aw dedbr aell, vw sidt=2dt miestt am
SIRRA Afdsel @ 1w a8 AET HGIRI S Tenl 8151 A A oI &l sferi 3) 51 91 & sfern & s sl sifdurer B senfae St aal bsya segas & am wdl o, 320
aanfdt Weyel sgaas A 13 sl 3 widfr was 3 oft, dea seied S Baenw Sl relel 3, 33 arn sr sedfed e 3 oft Brest sz gae ofsmes & RBaenw ar adl
aRll &) @ 3P sl worer B Aeolont A Siisall arsdl § o [R5l acd @ aedl 391 3 TR &I srEaa il 3, A 33T st dieorm-Qidter @1 grsadl Ma 8, ag
atrer, 2 afe fieew oféprea @ gqu @ e &) 329 wi O Ao o RBRoficiee ol wvar & s ag sl w1 e & B ew adla ot 3, Sal w2 s, g,
ﬁaﬁqgimag,Mﬁmsm—smﬁgﬁma,muﬂaﬁ%smaswﬁtmméaﬁGIIJE’E‘,maﬁﬁmmﬂ&wmﬂmmm&aﬁﬁi
iﬁaﬁasrm—mmfﬁmmmm,gﬁﬁ-::s[mmaif@mmﬁmmm’ésﬁzaﬁmﬁaaiaﬁﬁmmﬁﬁmﬁaﬁﬁ&mm;ﬁm—ﬂf}rﬂiﬁ
Stz &, 7l 3o1d allar T I, itz 3l B geg P e fopen s awwen & sl swerat 3 gu, i, srqwrer o1 s fver sn a7 & s A dir v sl 3 ger
B3 Yrel &) A6 A offo-feferiorrR, sRRrR clell & e s 28 &, ol wel B MR U2 $3 @l @1 #lol Joll aig 3, a8 el b 3R U2 AeerT & o, cifdsel ol wi &b
3MMENE U2 dlowicll ofdl Gonl ared &, 2 Serdt wal of wdl vy e Sitaer & 3, zRT diz A At oft adla af¥ar & fere oz 3 3 3131 gan aje1 & b sERfaca GRucr
-ﬁmz%tliﬂ?al?ﬂ,mﬁﬁﬁmﬂﬁmammﬁ-::smgmmmsﬁﬁﬁaaﬁﬁmﬁrmﬁmmmﬁgmmmﬁﬁmmaaﬁﬁaﬁmmﬁ,maﬁm
f&om 3f 3P Ao &) a6 WERIE 2 =0 of 81, cifdbal 51 f&en 3 st el agon &) wial, firear vfserear & Baemw ot smarer 2, ag s sifdener B srRfdca R 3 @t
arft & 32ft gz vt oft @ifes &t apcer @t PR 3D ot a1 wwyfordt &t forens 3 Sum swar & dt ag aga & 2fifyenT df os ands $o1 &) F arscdt & v ag AGer s @a @t
aga aflaar 3 e Weant ot wft oft avaz @t &t wiforer o @3 wiolel-earen @1 Iccigel st oft B3 2rsw & oo, Sit ent 3 sifdener 3 [varer 22 &, ag feeft off Sor



¥ o @ s QM PR AABAY anEla B Y 7 s @ A WA § @ ag AABAY] wdler asi w2 Asg 2 Gl WA B TG oroIdks B DE WA 391 & S il AT DY
IanuénmmﬂﬁEMwM@nmamma,aﬁmgmiimﬁbsrnﬁfammﬁmﬁgw, o1 & ol TP $al ardl @ Ud A1l
JHI, A a8 UIRBFT6T 5T ISTET [&211, SpNforol @l ISTEl f&m, dorendor a1 Iaren &= A aum It fiegser W& 3arsau &)

# v afie are a1 fray aven aradt 3 afiz as s o1 Y rerTah, af¥arena wr fray & sra ifderer bt art a¢ A fray amen R iferer B grame amsndt bt et I et
3|ma"falr|ﬁanaﬁﬁzﬁﬂ$r§32rﬁ&uﬁqaa‘ﬁﬁ3|Mmamﬂﬁfﬁémmsﬁmmgngemam:ﬁuﬁ:zsn:stﬁ:ﬁz‘rsﬁamwaméerﬁssﬁmaﬁwm
oft) a5 weawR @ et Ry ora oft A CIcTa dr e, il Sl off 2ran "ot &, 9 AW Usorel B AP AG WAl &l - IS AGS AACIO, 3Gs AACIO, I6S AACTOMD
arefl & 29 Huz2 g 3z A2 A Hu 3z o ordl &) as dler @z B2 waan f’rﬁ’mlmgﬁ%ﬂmfﬁ?ﬁwa’maﬂs‘mrﬂammmaﬂzmeﬂ-uafa'aa‘nﬁc:ir-c:ir

iﬁnﬂaﬂmﬂfﬁﬂﬁﬁlﬁam|mmﬂﬁmaﬂﬁmmmﬁ,mwﬂimamwm&ﬁaiﬁﬁamﬁqﬂ,ﬁﬁﬁﬁmaﬁ%ﬂ%mxﬁm:m
e o i § 3 arisdc o aftior Rt arse & dfedfea sPirach B ur oft &) PR amuat asu ool & 3fie B3 fAeft 98 w2 asx @l &, 3 wier-eazen b dad
33 Wiopl-EIATe O agelol B o agd @i 3 3PR agdl A & ot 33 aad Rrdaz DReacar 3 off cllor se? §21 U2 SMACTI w2 &, Fordl A PG 2201 5 A 3
12l Y, S Joreht UKt gT N A B, 358 DIGOI-RIAT WY TGN T AR Y| I Y1 wes 71231 it it 3w ot MAR ORI B arE2 WY G BT & Bt AT
3.ga‘rawngiasanaﬁiuzmd‘ﬂé?ﬁ]i"r,ﬁlslaﬂéu?a}smm‘lamanﬁ:}mrmﬁg,ﬂaﬂritamsrrﬁcsrcsraﬁa‘smu:abﬁaﬂmaﬂmaas‘i....(m)

3t g AER @1 3616301 aR-ar f&=n orm S fER ©l 3162l ar-arR e oRN I fER & JamEev 3 aEd 1o P SHIIC g3l 7SI cPMI & [ v Al 8l & IRt
ﬁmﬂﬁ:}ﬁa‘iﬂlaﬂmﬁﬂaaﬁ[ﬁiﬂmaﬁfﬁ 31 amgregl I $HIATCT el 8l 2Afderel & Raans 8)...(Sauet) Sl &Pl cPIAR AF=D AR ACRIFRIGT &
3 3 o1 3 dicr T e &

& Y Sireten arad! & 5 anuel acwizRp! @t @°n BIed @53 dl, @RI Joa Aol HEREMA A @1 B30 dotol e, a=n Jorehl Afdenal & Baens 5/ W1 8l 381 on al ot
e fopen? 3 531 Sfer & 2@ anren atedt §, 70 Fe12 AAfEems S/ Rl wadt &, Joh AWl diel F e &, usddt dicoia &, gerdt [ ot & YT @, S Ser Wt
it wrdfea carmerr vas wiolel-@azen B e v A B 3ig2 Sierdie o & e ana AR siaelite 8, as ugen Sradie ordl ar 333 usa oft 31 avE @1 Sawie A gast
en, &g dfterer swerite e, B3 SeRic B arg awrr 20 o 391 B wiotel @ Wet aidt fven, sra 3o1 Afdensil @ Jazrelysn B amar vz wlen ol Ben orn, v wieor Awe I
et 23 Grardie &t oft aerdudt &t o) F wifdenal B onar w2 drer 3 § a=iifs 912 eeren & R a1 Sor 3 e @t arewzizeie afdens &, sa Jor B wfdems Jor B Herar oft
aﬁmuaa’i,m%szﬁahﬁm’:maa‘l,tn%uaﬂ%mﬂmm@mmﬁwmm@,mmsam‘fsamtﬂaﬁéaogmm&mmuazmaaa&smel
PRt R 3,

When it comes to the freedom of expression, I would like to highlight that the Government has banned 35 books throughout the country between
1950 and 2014. As against the 31 books banned by the Congress Government, the only book banned after this Government coming to power was on
the orders of a Pune Court. If the banning of books is done to preserve harmony and public order, it can still be justified but instances like the
banning of M.O. Mathai's book " The Reminiscence of the Nehru Age", Javier Moro's The Red Sari", Arthur Koestler's "The Lotus and the Robot" and
Salman Rushdie's "The Moor’s Last Sigh" show that some bans were inspired to preserve the image of the Nehru-Gandhi dynasty which is something
that is purely an act of silencing criticism....( Interruptions) It may be available but the Government did order banning. And Nehru by Phulpert was
also banned and I want some people to read it.

The Opposition has clearly underestimated the acumen of the people of this country. If they believe that by creating a rhetoric of intolerance, they
will succeed in making this country intolerant, the answer is "No". The answer is, we the people believe in logic and reason and it is through logic
and reason that they will be defeated and it is through data and statistics that they need to be shown the mirror. amu sit smgen disrer @t ara @s 33 4,
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et of & oI, Wl of wél waE aorwE acton uden, Something has, perhaps, gone wrong. azorr sat RACRT uz st aaf @it @2? Why are we talking about a
subject like being intolerant? This is a country of Kabir, Mirabai, Tulsidas, Ramanujam, Rahim, Vivekanand, Narsi Mehta, Sri Aurobindo and Tagore.
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"T am proud to belong to a religion which has taught the world both tolerance and universal acceptance."
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Are we united or are we divided? There is nothing wrong. Difference does not mean defiance. In democracy, there has to be difference.
Otherwise, there will be a one-party Government. But on certain basic structures like drinking water, like poverty, like law and order, like defence, I
do not think there could be any other view than making sure that we fight for it.

Madam, I still have a lot of hope that outside, this country is certainly very tolerant. I will not accept that this country is not tolerant. We had
tolerated for years and years and years together a lot of things. We belong to a country of Gandhi. And that is what Mahatma Gandhi had taught us,
and a lot of leaders had taught us. I am not going to give a sermon because - 325 wifder at 3 o § aer g 3 s -

“srotea orel B, amur 3 dz e,
feodl & ea, antet &, fEegei saman)”

Madam, before you stop me, I again want to thank you very much for giving me this opportunity.
*m09

SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam, I start where my predecessor has just stopped. He said, beyond this country it is more
peaceful, if I understood him right. Recently, Pope Francis during his visit to Kenya has told, Christian and Muslim leaders at Nairobi that they have
little choice but to engage in dialogue to guard against the barbarous, "Islamic Extremist Attacks" and by saying that they have to be prophets of
peace. We all know, within last some years, in African continent, most of the Christian community is erecting Jesus Christ in their own colour. They
are not European in nature as we see Jesus in our church or in other parts of the world. African Jesus Christ is black in colour. What have we done?
Our Christian brothers and sisters have Indianised the Christian sermons, prayers. goi ugfer sft d aey @2 g &) d 213l ugel @2 ad o 3, A S B2 IXABE
ad 3 st & Sit R waret 2ner usd wsi ordf g e, They have Indianised the religion, in our own culture, which is a world religion. So, what I am driving at
is, culture and religion are two different things and that is where the difference always arose. & ¥ g, as den oidf 2 sfiz as a7t arerr 3 So, he should
not sit in my room, he should not be in my village, he should not be here in my State and he should not be here in my country; that is what Wahabi
culture in the last Century had propagated and that is actually being propagated through Islamic State and which has reached our borders also. But



here, I would say one great thing has happened in between. Very recently, the Mullahs and the Maulvis, thousands of them congregated here and
they have given a clarion call against Islamic State. That is how we should respond to the fissiparous activities of those people who want to divide
our society, our country and to those who want to divide our people on fanatic utterances.

There is an orgy of intolerance out there in the world. That is why, very humbly I would say Dineshiji, I differ with you. There is an orgy throughout
the world. Twitter has made intolerance easy to practise. It has become more effective than shouting and in India, there is a complaint about
intolerance from those who, frankly, do not like the change in Government. This had happened in 1977, this had happened in 1989, this had
happened in 1998 and this has happened in 2014. Who are reacting? When there is a change of Government, the persons who were the
beneficiaries, they feel that they are being ousted; they feel that they are not going to get that much of coveted positions which they were enjoying
earlier. That is why, - I may agree, I may not agree — when Morarjibhai became the Prime Minister of this country, he said, 'do away with all these
Padma Shris, Padma Bhushans and Padma Vibhushans'. 1 do not know whether this Government is going to do that or not. I am not saying I
subscribe to that view either.

SHRI ASADUDDIN OWAISI (HYDERABAD): But you left after Kandhamal.

SHRI BHARTRUHARI MAHTAB: I am coming to that. Thank you for reminding me. At times Asadbhai doubts my intelligence.
SHRI ASADUDDIN OWAISI : I am not; you are very intelligent.

SHRI BHARTRUHARI MAHTAB: Thank you.

But is it only the Government that has changed? That is the greater question. Is it the Government that has only changed that is actually creating
this much of turmoil throughout the society, throughout the country? That needs to be discussed.

Madam, there is a new political order in power. There are people who think differently. They do not have the sophistication of the previous elite.

They are aggressive in expressing themselves, at times clumsily. These are the people who defend the cow and openly express the doubt whether a
section of our population is genuinely is a part of India. But is not there intolerance in every society? Was it not there earlier? Has it increased? I am
of the belief that it is a function of deep lying fault lines in our social fabric. It is a result of prejudice for anyone different from us or for someone who
does think differently from us. These are fault lines which, over time, for various reasons get plastered over. They never really go away. S s s
Swarastra (Home) aicft oft af asar s sisierer st &) Political correctness and social etiquette keep this intolerance in check. Take for instance, at the
Independence, the United States of America asserted equality of all men but was in denial whether the Union would survive with differences about
slavery. After 70 years, there was a civil war not on the question of slavery but whether the Union would survive with differences about slavery. They
fought a bloody war. We are in our 69" Independence year. Our founding fathers specially insisted that independent India is not a theocratic State.
Yogi Aurobindo had said after partition that this partition line is a myth. It will go away; it will wither away. It cannot survive as a nation, meaning
Pakistan. How prophetic these words were! Pakistan is a failed State today. In India, the idea is a Hindu nation with non-Hindu minorities where the
State is secular. The State shall not profess, not propagate any religion and be equal to all. In the Constitution,, sit f2e<t 3 cierctorer 2, 3t 3 fere &, in
place of secular, it is 'verforztzr’. We may debate, we may discuss, we may not discuss. But the translation was made in Hindi, it was 'derférstiar’ but
the usage is "meiferstigriar’. In US, the racial fault lines never did go away, though legal measures have ensured that people confined their intolerance,
their prejudices, to their homes or perhaps even to their minds. The women's liberation or suffragist movement is another example. Women fighting
for their place in society were considered belligerent. The protesting members were beaten by the police. Even today, prejudice against women as
equal stakeholders hasn't really gone away. One is yet to see a woman Head of State in the United States of America.

In India, the situation is no better. The prejudices against caste, gender, religion and colour have been deeply embedded in our society and
continue to exist today. Even though it is not expressed openly, we know the intolerance towards those whom we believe to be other, not our own.
Yet, I would say, it is equally true that many well-meaning Indians are worried and concerned about the socio-political situation in this country.

But, instead of focusing on intolerance which is merely a behavioural manifestation, we need to focus on the underlying cause of those fears
and anxieties. That needs to be addressed by those who wield power, who are in charge of administration. Their silence is actually emboldening
them and it has created a culture of impunity. This can come to a halt when the powers that be, denounce these elements and strong actions are
taken against them. If you are unable to or do not want to remove those from position, at least rebuke them in public. Protect people's right to free
speech and save them from violent attacks.

This takes me to a poet of eminence, Jayanta Mahapatra who has written a letter to the hon. President of India.
18.00 hours

He hails from my city Cuttack. This has happened after the election results of Bihar. It has nothing to do with impressing the population of
Bihar, the voters of Bihar. He said: 'I desire to return my Padma Shri Award as a small protest against the growing "moral asymmetry" in the
country.’ That is the word that he has used. He has also said: 'T am already 88 years old. I cannot do much but this is a token protest. I feel writers
and poets are no longer first-class citizens in this country. I believe our freedom is being curtailed.' That is what he has said. He expressed his
anguish. He also said: 'My protest is not against a particular party. I am much hurt by Dadri issue, Tamil Nadu police arresting Kovan as well as by
the utterances of Assam Governor.'

HON. SPEAKER: We will have to complete his speech and the ‘zero hour'. If all of you are agreed then, we will extend the time of this House by one
hour for completing his speech and thereafter 'zero hour'. We will continue this discussion tomorrow.

SEVERAL HON. MEMBERS: Yes.
DR. P. VENUGOPAL (TIRUVALLUR): Madam, the hon. Member is propagating wrong information in this House about the arrest of Kovan.

SHRI BHARTRUHARI MAHTAB : I have quoted what Mr. Jayant Mahapatra has written to the President of India.



HON. SPEAKER: He is quoting Shri Jayant Mahapatra.
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SHRI BHARTRUHARI MAHTAB: Madam, sense of hurt can be gauged from these words of an acclaimed poet wha is now in his 88" year.

Some have also mentioned about Amir Khan's utterances. It is his view. Why he chose to say it in a platform, which he did, is his decision but the
crux of the matter is that many sensitive Indians do worry about the creeping intolerance in our country. We all have made to feel a bit diminished
and the country stands reduced to a very small country. But I believe that this nation is great. It has survived many upheavals. Amir Khan's episode
has demonstrated the hollowness that exists. We know there are people who check-in at five-star hotels when there is a power cut or load shedding
and they talk about the country's secularism. We also know that NRIs are being placated throughout the world. This is India. It is a changed India.
We know fault-line exists, at times plasters peel off and cracks appear. Onus lies on the thinking public especially the Government to nip the evil in
the bud before it disrupts peace and harmony. This reminds me the question which Yudhisthir had asked after the war of Mahabharta from Bhishma
Pitamah in Shanti-parva.

IMSIT TBIeT3 BIIUH 2l dhlcl: G | 35

Let us think as about what was the reply of Bhishma during that time. What did VWasa write? Is it the situation; or is it the people who put the king
on the pedestal, on the throne? It is not the Kala who put the king on the throne. It depends on us as to how we should behave and how the
Government should behave.

Therefore, I would say that it is for the Government to act, it is for the person who is in power to act. Do not miss a chance when you see that there
is some fissiparous activity that is going to occur somewhere.

Here I am reminded of one thing. Recently, the Jammu and Kashmir Government has submitted this before the Supreme Court of India. After all the
packages that have been announced and after the new Government came into being, only one Pandit family has returned to the Valley. Is this not
demonstrating the amount of intolerance that is prevalent there which is part of our country?

We have a different Resolution to discuss later on if it happens on this Friday. But I am just mentioning only one thing that only one Pandit family has
gone back to the Valley. Why? That is a question which every true Indian should ask himself.

Madam, narration of incidents will not bring in any justice. It will only incur rancour and ill feeling in the society and amongst communities. The best
thing is to plaster those fault lines.

One suggestion had come earlier from our Party. Shri Satpathy, in the previous Session during the discussion on communal harmony had
suggested -I think, this is something which needs to be considered — to have a Communal Harmony Commission. Not necessarily it should be
headed by a Judge. It should be a Communal Harmony Commission. Whenever some communal clashes happen, what does the administration do?
They bring in the leaders of different communities, put them together and ask them to march together on the streets so that it is demonstrated that
we are all one. ...(Interruyptions) Yes, we can have a Peace Committee.

Why can we not have one Communal Harmony Commission to look into this aspect? Let us not think that it will be another green tribunal or
something like that. But here is an idea because now things have changed, things are changing. We are from a Regional Party. We will strive hard to
protect our interest relating to the power that has been given to the respective State Government for maintaining law and order. But here is a
situation which has manifestations throughout the country because Twitter has come; Facebook has come, and there the respective State
Government has very little control. We also believe that it should be independent and it should be free. That is where, I think, this Communal
Harmony Commission can play a role. We have to think differently now because new challenges are being put forth before the country and here is a
new challenge.

Thank you, Madam.

DR. P. VENUGOPAL: Madam, the entire House should know about the arrest of Kovan and his release. Madam, if you permit, I would like to give a
clarification tomorrow morning. ...(Interruptions)

HON. SPEAKER: It is all right. He has quoted it. Yes, you can clarify it tomorrow.

Now, we shall take up 'Zero Hour'.
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Title: Regarding CBI inquiry into the drug mafia in Meerut.
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Title: Regarding safeguarding the interest of Madhesis living in Napal.
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Title: Regarding alleged delay in disbursement of funds to the pension holders in Kerala.

SHRI KODIKUNNIL SURESH (MAVELIKKARA): Hon. Madam Speaker, I am thankful to you for giving me this opportunity to raise a very urgent and
important matter.

A serious lapse is occurring in the Postal Department in the State of Kerala. The Government of Kerala is implementing various pension schemes for
the welfare of old people, disabled and people with different vulnerabilities. This pension amount is disbursed through the Postal Department in the
State of Kerala. The Government of Kerala has deposited Rs.925.54 crore to be disbursed to as many as ninety one lakh pensioners in the State. The
money was deposited months back to disburse the amount to the Post Office Savings Bank Account of the pensioners well before the local self-
Government elections. But the Postal Department has purposefully delayed the disbursement of the money to the pensioners. Maybe, it is done by
the officers and staff belonging to the Trade Unions of the Opposition Parties in Kerala. It is believed that the pension sabotage by the Trade Unions

hand in gloves with the officials of the Postal Department was to influence the voters against the Government and in favour of their political parties.
The authorities of the Department have not monitored the disbursement of the pension and thus failed in their duties. This has resulted in loss of
trust towards the Postal Department and if the allegations are found true, the Postal Department will lose a big business permanently. This will be
detrimental to the very existence of the Department of Posts and its credibility will go down drastically.

I urge upon the Government to conduct high level inquiry in this matter and if any culprit is behind this, they should be punished. So, I would like to
request the hon. Government, through you, Madam, to conduct a high level inquiry because the poor pensioners are not getting the pension in time.
It is a very important matter. Thank you.

HON. SPEAKER: *m02 Shri Rajeev Satav is permitted to associate with the issue raised by Shri Kodikunnil Suresh.
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Title: Need to release funds for damage caused by floods in Tamil Nadu.

SHRI PR. SUNDARAM (NAMAKKAL): Hon. Speaker Madam, Tamil Nadu received in the first 20 days of this November the heaviest rainfall recorded
in over 100 years. Madam, 169 people have died due to heavy rains. Our Tamil Nadu Government led by Amma rushed with a compensation of Rs.4
lakh, increasing the compensation from Rs.2 lakh, to every affected family.

More than four lakh people have been shifted to relief camps and provided food and shelter. Rescue and relief operations have been taken by the
Government of Tamil Nadu on a war footing.

Despite all preventive measures taken by the State level agencies, Ministers and District Collectors, Cuddalore, Kancheepuram, Chennai, Thiruvallur
and Thoothukudi suffered large scale destructions in the heavy rains. Our Amma had sanctioned Rs.500 crore for the relief operations. Despite the
continuous rainfall hon. Amma visited R.K. Nagar and addressed the people's grievances.

Our Amma called upon the hon. Home Minister Shri Rajnath Singh and requested him to depute a Central team to Tamil Nadu to make an on the
spot assessment of the flood damage.

Our Chief Minister Amma has assessed that an amount of Rs.8,481 crore would be required immediately for rescue and relief of the temporary and
permanent restoration of infrastructure.

QOur leader, Amma has also requested the Centre to sanction immediately Rs.2,000 crore in this regard. But the Centre has announced less than a
thousand crore of rupees.

18.18 hours (Hon. Deputy-Speaker in the Chair)

A high level inter-Ministerial Central team met our hon. leader Amma on 26 November. At that time our Amma urged the Central team to submit
its flood damage assessment report immediately so that financial assistance could be released without any delay.

Hon. Prime Minister appreciated the flood rescue and relief works carried out by our leader Amma in his Mann Ki Baath.

But the hon. Ministers Shrimati Nirmala Sitaraman and Shri Pon Radhakrishnan visited the flood affected areas only after 12 days. They never
interacted with the Tamil Nadu Government and key officials and at the same time let them not politicize the disaster.

Hon. Deputy Speaker, Sir, I request the hon. Prime Minister to release the flood relief fund amount requested by hon. Amma immediately. Thank you.
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Title: Regarding cleanliness campaign of government of Indi and Government of Delhi.
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HON. DEPUTY SPEAKER: *m02 Shri Rajeev Satav is permitted to associate with the issue raised by Shrimati Ranjeet Ranjan.
*t43

Title: Need to reserve seats for women passengers in domestic and international flights.

SHRI GAJANAN KIRTIKAR (MUMBAI NORTH WEST): Deputy Speaker, Sir, I thank you for giving me an opportunity to speak on reservation of seats
for woman passengers in domestic and international flights.

Quite often what happens is that when a woman passenger gets a middle seat, she is squeezed between two male passengers. She feels quite
uncomfortable and irksome during the long air journey. Of late, the number of woman passengers travelling by air from the corporate sector and
other public sector undertakings has ballooned substantially.

Therefore, I urge upon the Civil Aviation Minister to direct the DGCA to consider reservation of two rows of seats, that is, 12 seats in domestic
flights for woman passengers only. This would make their journey comfortable and pleasant. Sir, I am only echoing the sentiments expressed to me
personally by the woman passengers. Thank you.



HON. DEPUTY SPEAKER: *m02 Shri Nishikant Dubey and *m03 Kunwar Pushpendra Singh Chandel are permitted to associate with the issue raised
by Shri Gajanan Kirtikar.

*t44

Title: Need to reinstate the Shiksha Mitras who were rendered jobless due to an order of Hon'ble High Court of Allahabad.
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HON. DEPUTY SPEAKER: *m02 Kunwar Pushpendra Singh Chandel and *m03 Shri PP.Chaudhary are permitted to associate with the issue raised by
Shri Jagdambika Pal.
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Title: Need to reopen the Airport at Gopalganj in Bihar.

off stores 211 (FNuresien) & 3uieest #alce, Aol 1962 3t szer-dior e 3 3uedor g3 sluremist e o1 Aeen wrRAld o 281 dorera B after anm 8, aga ¢ 321 A do ust
@an & frareht softer uz aft &3 daner w3 iffraon gan &) siiurerist B s B Bell B swoten Silf¥eas wpald arsdt &) 26l vata seftor 6 Juerern & o & gt w sure
@1 ardz A3 B oI AFDW 380 B AR DT A oft v WA ez Ren o1 Awar 2 BRI B g3 opE @ AAN il siiAd ugarr R w Asee ueed
@I go ainfdfes sftrfafeel aerd sn ol & siie saehl sefler @) aiffragaon 3 oft et s s &) Jger B ez A A sorolle yerer s} Sft, orerR Rwrerer s} St 3 Rered
mﬁmnﬁsmmﬁsﬁdﬁmmﬁﬁﬁﬂﬁcﬁﬁﬁmﬁma&?ﬁmmﬁmmmsﬁqf&mmaﬂga:mhmmﬁmmmﬂqmaﬁ.

*t46

Title: Need to increase the number of railway platforms at Jammu Railway Station.
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HON. DEPUTY SPEAKER: *m02 Kunwar Pushpendra Singh Chandel is permitted to associate with the issue raised by Shri Jugal Kishore.
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Title: Regarding alleged demotion of employees belonging to SC/ST categories in Uttar Pradesh Public Services.
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HON. DEPUTY SPEAKER: Kunwar Pushpendra Singh Chandel is allowed to associate with the issue raised by Dr. Udit Raj.
*t48

Title: Need for urgent release of payment to Bihar under Mahatma Gandhi National Rural Employment Guarantee Programme.
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HON. DEPUTY SPEAKER: *m02 Shri Rajeev Satav is allowed to associate with the issue raised by Shri Kaushalendra Kumar.
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Title: Need to provide a stoppage of Ranikhet Express running from Kathgodam to Jaisalmer at Beawar station in Rajasthan.
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Title: Need to strengthen emergency medical transportation system in the country.
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HON. DEPUTY-SPEAKER: *m02 Shri Bhairon Prasad Mishra and*m03 Kunwar Pushpendra Singh Chandel are permitted to associate with the issue
raised by Dr. Ramesh Pokhriyal Nishank.

*t51

Title: Need to accord sanction for the pending irrigation projects in Rajasthan.
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HON. DEPUTY-SPEAKER: *m02 Shri Bhairon Prasad Mishra is permitted to associate with the issue raised by Shri Om Birla.
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Title: Need to introduce a new train from Guna to Indore.
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Title: Regarding maintenance and repair of Udaipur-Khairwada section of N.H. 8 in Rajasthan.

oft arsfot emrer aftom (IoerR) saalce, AL st Jiwen 8 Reell A aew, Isrers, AN I HERIAE, e A AT & A Al W A 3eAY2 I ST AMar B
m%@m&@ﬁmnﬁ&mﬁw&%mmmmﬁm%mmﬁmaﬁmma-amﬁmtﬁ@a'gl?ﬁmit
yférfer geteos AXeft & ol storaifer et 3t 3 A wd ahororst A su et w Aa ged e s 3, Wor s vast 3 531 Al B JuyET M AT DI DR oTdk
TR I 38T 3

alﬁ:ﬁmﬁﬁmi%sﬁsﬁqwﬁm&zﬁm%wgﬁnﬁmﬂmmmBﬂmzxm‘o"izﬁ'rqmm‘t,ﬁmﬁgﬂfﬁﬂ.ﬁmﬁiﬁtﬁt
ST A EIGRIEG

HON. DEPUTY SPEAKER: *m02 Shri Bhairon Prasad Mishra, *m03 Kunwar Pushpendra Singh, and *m04 Shri PP Chaudhary are permitted to
associate with the issue raised by Shri Arjun Lal Meena.

*t54

Title: Need to construct a rake point at Bairganiya station in Sheohar Parliamentary Constitutency in Bihar.
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*t55

Title: Need to develop Mau railway station as a terminal station and allocate funds for conversion of Indara Dohri Ghat railway line into broad gauge.
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HON. DEPUTY SPEAKER: *m02 Shri Bhairon Prasad Mishra is permitted to associate with the issue raised by Shri Harinarayan Rajbhar.
*t56

Title: Need to open a passport service centre at Hisar, Haryana.
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Title: Regarding alleged rape of a dumb girl in Nawa District and providing compensation to the victims.&
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HON. DEPUTY SPEAKER: *m02 Shri Bhairon Prasad Mishra is permitted to associate with the issue raised by Shri Ashwini Kumar Choubey.

*t58

Title: Regarding release of Indian fishermen arrested by Srilankan Nawvy.

DR. J. JAYAVARDHAN (CHENNAI SOUTH): Hon. Deputy Speaker, Sir, I would like to bring to the notice of the august House an important issue
regarding the string of unfortunate instances of apprehension and arrest of Tamil Nadu fishermen by the Sri Lankan Navy while peacefully pursuing
their traditional livelihood in the Palk Bay.

In the latest incident, eight fishermen who set out for fishing in two mechanised fishing boats from Rameswaram fishing base in Ramanathapuram



district and Jegathapattinam fishing village in Pudukottai district have been apprehended by the Sri Lankan Navy in the early hours of 29.11.2015 and
taken to Kankesanthurai in Sri Lanka.

Our hon. Chief Minister of Tamil Nadu, Puratchi Thalaivi Amma has written a letter to the hon. Prime Minister in this regard. Hence, the Ministry of
External Affairs should immediately take up the matter with the Sri Lankan authorities in a concrete and decisive manner so as to secure the
immediate release of 37 fishermen and 55 fishing boats including the eight fishermen and two fishing boats apprehended on 29.11.2015 and also
expedite the return of four Indian fishermen and their motorised craft which drifted to the Sri Lankan shores on 8.11.2015 due to mechanical failure
and remain still stranded there.

*t59

Title: Regarding ISO certification of all CMOs and Central and State government departments.

SHRI THOTA NARASIMHAM (KAKINADA): Sir, I want to make a very important and pertinent recommendation to the Government.

The Gujarat CMO (Chief Minister's Office) acquired I1SO- 9001:2000 certification in the year January, 2009 during the tenure of Shri Narendra
Modi as the Chief Minister of Gujarat. The Gujarat CMO was the first in the country to acquire the ISO 9001: 2000 certification. This certification is
awarded for "administration and overall governance". The notable aspect here is that the certificate was not attained as a piece of paper to exhibit,
but the processes in the CMO had actually undergone a distinct change. CMO was audited by a third party for performance standards.

Information Technology (IT) is used for all the internal processes. Majority of the CMO is online; 80 per cent of CMO is paperless. Any
communication with the CM is online. Anyone wants to seek his appointment, any application etc, is all done online. I heard that when Modi ji was
the CM, he used to receive 500 mails every day, but after screening and filtering, synopsis of around 150-200 mails were sent to him every day. He
used to comment and revert back on every mail daily. All the mails were forwarded to the respective Departments and followed up on a monthly
basis. Every mail he received was archived and docketed properly. This is the beauty of the ISO certification. It develops transparency, accountability
and ensures swift action.

I take this opportunity to request the Prime Minister Modi ji to prepare an action plan in the lines of Gujarat CMO and ensure to get 1SO
certification to all the CMOs of the country in the first phase and all Central Government Departments in the second phase and all the State
Government Departments in the third phase. Thank you.

HON. DEPUTY SPEAKER: Shri Arjun Ram Meghwal is permitted to associate with the issue raised by Shri Thota Narasimham.
*t60

Title: Need to set up a Kendriya Vidyalaya at Jagatsinghpur, Odisha.

DR. KULMANI SAMAL (JAGATSINGHPUR): I would like to draw the attention of the hon. Minister of Human Resource Development to a proposed
step taken by the Ministry to set up a Kendriya Vidyalya in the district headquarters of Jagatsinghpur, Odisha in 2012. In this regard a team of
Sangathan surveyed the feasibility and criteria of the locality and assured to set up a Kendriya Vidyalya in the proposed area in the financial year
2013-14. The Collector of Jagatsinghpur district also demarcated more than 8 acres of land for the purpose. However, no progress has been made in
Sidhal till this date. I would like to state that people in the surrounding area have been facing difficulty in getting quality and affordable education.
The only Kendriya Vidyalya situated in my parliamentary constituency, that is in Paradip Port, is around 60 Km. away from the district headquarters
of Jagatsinghpur. Hence, I would like to urge upon the Minister of Human Resource Development to look into the matter and take necessary steps to
expedite the process of setting of a proposed Kendriya Vidyalya in the district headquarters Jagatsinghpur. Thank you, Sir.

*t61

Title: Need to give Mehdi status of Agricultural Product instead of a chemical product.
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HON. DEPUTY SPEAKER: *m02 Shri Bhairon Prasad Mishra and *m03 Kunwar Pushpendra Singh Chandel are permitted to associate with the issue
raised by Shri P.P. Chaudhary.

*t62

Title: Need to entend financial assistance by the central government to state governments for implementing welfare measures in tribal settlements.

SHRI M. UDHAYAKUMAR (DINDIGUL): Hon. Deputy Speaker, Sir, Vanakkam.

There are 7,94,697 tribal people in the entire Tamil Nadu State which comprises 1.10 per cent of total tribe in the country and 0.76 per cent of the
population of Tamil Nadu.



Kodaikanal is sometimes referred to as the "princess of hill stations”. There are 30 tribal villages having 16 panchayats called Adukkm,
Kilakuchettipatti, Vaadagounchi, Thandikudi, Toolathur, Kookal and Kamanur in Dindigul district, Tamil Nadu. The total Number of tribal population in
Dindigul district is 6,484. The total number of tribal population in Kodaikanal Hill Station in 16 Panchayats, and one municipality is 2,014. Forests
have always been an open resource for livelihood and cultural interaction for the tribal inhabitants.

The State Government of Tamil Nadu headed by hon. Chief Minister of Tamil Nadu, Dr. Puratchi Thalaivi Amma, has given emphasis upon
improving the quality of life of the socially disadvantaged groups viz.,, Scheduled Castes and Scheduled Tribes. The major welfare activities are
educational development, economic development, housing and other schemes, Special Component Plan programmes and Tribal Sub-Plan
programmes. The government at the Centre has suppressed the "Report of The High Level Committee on Socio-Economic, Health and Educational
Status of Tribal Communities of India".

I urge upon the Minister for Tribal Affairs to accept the report and implement the slew of welfare measures to uplift the socio-economic
conditions of the Tribal people in the Kodaikanal hills and the nation in general. I request the government to provide infrastructural support for the
development of Tribal settlements to provide education there by improving the standard of living of Tribals in forest areas; and to construct the road
and facilities for the Tribal community living areas. The Central Government should extend all financial assistance to the concermed State
Government for implementing welfare measures in tribal settlements so as to fight the left wing extremism.

*t63

Title: Regarding abolition of stock limit Mung Dal.
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*t64

Title: Regarding publicationof data of the socio-economic caste census of the OBC,

DR. BOORA NARSAIAH GOUD (BHONGIR): Sir, I just want to bring to the notice of the Government of India a very important issue regarding socio-
economic caste census which is a very important data necessary to know, plan and implement the developmental work for almost 50 per cent
population.

The OBC population census was conducted in 1935 under the British Government. This Government had promised to come out with the OBC Socio-
Economic Caste Census in the last Session. But till now there is no publication of the OBC census. The courts and various agencies are asking for the
data of the OBC population as and when the developmental agenda is coming under the jurisdiction of the courts. I wish to bring to the kind notice of
the Government that only 300 scholarships are issued for 60 crore population of India.

I urge upon the Government of India to come out with the publication data of the socio-economic caste census of the OBC population as early as
possible so that justice can be done to this section of the society.

19.00 hours
*t65
Title: Need to declare Jharkhand drought hit and announce a special relief package.
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*t66

Title: Need to implement, the final verdict of Cavery River Water Tribula and setting up of Cavery Management Board and Cavery Water Regulatory
Authority.

DOUSHRI K. PARASURAMAN (THANJAVUR): Hon. Deputy Speaker, Vanakkam. Cauvery river water issue is one among the contentious river water
issues concerning Tamil Nadu. The agreements entered between erstwhile Madras presidency and the Princely State of Mysore during the years
1892 and 1924 clearly express the rights of Tamil Nadu over river Cauvery. During July 1986, the Tamil Nadu government urged upon the Union
government to set up Cauvery river water Tribunal as regards sharing of Cauvery water. After the Orders of Hon. Supreme Court in May 1990, as per
the Inter-State River Water Sharing Act of 1956, the Union Government had setup Cauvery River Water Tribunal in June 1990 to look into issues
relating to Cauvery river water sharing. After a long struggle by the Tamil Nadu Government, the Cauvery River Water Tribunal issued an interim
order on 25 June 1991. The Tribunal has also issued strict orders for release 205 TMC water from Cauvery to Mettur Dam in Tamil Nadu besides
fixing the amount of water that is to be released to Tamil Nadu through river Cauvery on weekly and monthly basis. Due to the continuous efforts of
Hon. Chief Minister of Tamil Nadu Dr.Puratchithalaivi Amma, the final verdict of Cauvery River Water Tribunal was published in the Union Gazette on
19 February 2013. After the Gazette notification Hon. Chief Minister of Tamil Nadu DrPuratchithalaivi Amma in a letter written to the Hon. Prime
Minister had requested for setting up of Cauvery Management Board and Cauvery Water Regulatory Authority. Even the Hon. Supreme Court has
opined that it is the duty of the Union Government to setup the Cauvery Management Board and Cauvery River Water Monitoring Group. Hon'ble
Minister for Water Resources. Due to the insufficient water released through Cauvery to Tamil Nadu during the last two years, water could not be
released for agricultural purposes from Mettur Dam as per schedule on 12 June 2015. As a result, the livelihood of several lakhs of farmers has been
affected. There has been a considerable loss in Kuruvai rice cultivation in the Cauvery Delta Districts. It has affected the economy of Tamil Nadu as
well as the economy of the country. On behalf of Hon. Chief Minister of Tamil Nadu Dr. Puratchithalaivi Amma, on behalf of farmers of Cauvery Delta
Region and on my own behalf;, I urge upon the Union Minister of Water Resources to completely implement the final verdict of Cauvery River Water
Tribunal and protect the legal rights of farmers of the Tamil Nadu by setting up the Cauvery Management Board and Cauvery Water Regulatory
Authority very soon. Thank you.

*t67

Title: Need to provide adequate water supply for the people of Bundelkhand.
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HON. DEPUTY SPEAKER:*m02 Kunwar Pushpendra Singh Chandel is permitted to associate with the issue raised by Shri Bhairon Prasad Mishra.

The House stands adjourned to meet at 11 a.m. tomorrow, the 1 December, 2015.

19.04 hours
The Lok Sabha then adjourned till Eleven of the Clock

on Tuesday, December 1, 2015/Agrahayana 10, 1937 (Saka).



